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SUBMISSION _OF REPORT IN COMPLIANCE TO THE
DIRECTIONS OF THE HON’BLE NATIONAL GREEN TRIBUNAL
DATED 23.03.2021 IN ORIGINAL APPLICATION (O.A.) No. 85
OF 2021 FILED BY M/s. PARISARA HITHARAKSHANA
SAMITHI VERSUS UNION OF INDIA AND OTHERS.

The applicant M/s. Parisara Hitha Rakshana Samithi
Represented by its secretary Mr. K. Ramesh has filed an
application before the Hon’ble Tribunal with the following

prayers:

1. Directing the respondents 1 to 4 to declare the
Devarayasamudra Vrushabhadri hill region,
Devarayasamudra village, Mulabagal Taluk, Kolar District,
Karnataka, as eco-sensitive region and thus render justice.

2. For bearing the Respondents 15 to 24 from carrying on the
crushing and mining activities in the Devarayasamudra hill
region, Devarayasamudra Village, Mulbagal Taluk, Kolar
District, Karnataka.

The details of quarry leases and stone crusher licenses granted in
Sy.No.199 of Devarayasamudra and Sy.No.64 of
Yalagondanahalli are given in the table as follows:

Page 1 of 20



0%

List of Quarry Leases in Sy.No.199 of Devarayasamudra and
Sy.No.64 of Yelagondanahalli Villages:

List of Quarry Leases in Sy.No.199 of Devarayasamudra

SL. Extent
- Name o M Period Remarks
1. | GVV Construction. 5.00 20 Years from | Working
QL.873 17.09.2008
2. | S.Kumar 4.00 20 Years from | Working
QL.922 01.02.2010
3. | T.V.Srinivas 2.00 20 Years from | Working
QL.928 12.04.2010
4. | P.M.Granites 10.00 |10 Years from |Idle
QL. 1017 29.08.2016
5. |[PMJ Constructions| 10.00 |10 Years from |Idle
Export Pvt Ltd. 29.08.2016
QL. 1018
6. | K.Srirama 10.00 |10 Years from |Idle
QL. 1024 19.03.2020
7. | M/s.United Infra 10.00 QL Not E.C. not
Executed submitted
8. | M/s.United Infra 10.00 QL Not E.C. not
Executed submitted
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List of Quarry Leases granted in Sy.No.64 of Yelagondanahalli

9. | M/s. Balaji Granites 10.00 10 Years from | Working
23.08.2008

10. | M/s SVS Associates 6.00 30 Years from | Working
27.08.2008

The List of Stone Crushers granted in Devarayasamudra and

Yelagondanahalli villages.

List of Stone Crushers granted in Devarayasamudra village

SL Sy. Form-C No.
No. Name No. & | Land Type & date of Validity
; extent grant
1. | GVV Stone | 758 Patta Land | 89/2018-19 | 09.01.2024
Crusher 2.00 (NA 10.01.2019
Converted)
2. | Millenium 792 Patta Land | 03/2018-19 | 31.03.2024
Crusher 1.14 (NA 10.05.2019
Converted)
Stone Crusher Licenses granted in Yelagondanahalli
3. | Balaji 69 Patta Land | 84/2018-19 | 25.12.2023
Crusher (NA 26.12.2018
Converted)
4. |SVS & 68 Patta Land | 85/2018-19 | 13.11.2023
Associates (NA
Converted)

The Hon’ble Tribunal passed an order dated 23.03.2021

constituted a Joint Committee comprising officers of various

departments to conduct spot inspection and to submit a report

on the following issues, pertaining to the areas where stone

quarrying was granted and the licenses for Stone Crushing Units

sanctioned in Sy.No.199 of Devarayasamudra and Sy.No.64 of
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Yelagondanahalli villages of Mulabagilu Taluk, Kolar District on

the following aspects.

A. To ascertain whether it is a deemed forest as explained by
the Hon’ble Apex Court in T.N. Godavarman Tirumalpad
versus Union of India (1997) 2 SCC 267 and whether the
area is rich in biological diversity and needs to be protected.

B. Whether any archaeological important/protected
monuments are available in the area.

C. The distances  between the  declared reserved
forest/protected forest to this area.

D. Whether the alleged mining activities are permitted and also
conduct a study of impact of such activity in that area on
environmental degradation.

E. Whether there are any water bodies situated near that area.

F. Whether the persons who are carrying this mining or
crushing units are having all necessary permission or
clearance as required under the environmental laws.

G. Whether they are having all necessary protecting measures
to curb pollution that is likely to be caused on account of
their operation.

H. Whether they have committed any violation of any of the
conditions imposed including excess mining if any and if
there are any violations found.

I. The committee is directed to assess the environmental
compensation against the persons who committed the

violation.
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The original application, pertaining to grant of stone quarry
leases and stone crushing units granted in Sy.No.199 of
Devarayasamudra and Sy.No.64 of Yelagondanahalli village in
Mulabagal Taluk, Kolar District, Karnataka. It is submitted that
the same applicants have filed a Public Interest Litigation (PIL)
before the Division Bench of Hon’ble High Court of Karnataka in
Bengaluru on 23.12.2020 in W.P.No.15798/2020 (GM-RES-PIL)
before filing of this application over the very same area and the
PIL is pending before the Hon’ble Court. The applicant has not
disclosed the same before this Hon’ble Tribunal. A copy of the
W.P.N0.15798/2020 is produced as ANNEXURE- 1.

In compliance of the directions of this Hon’ble Tribunal, The
Director, Department of Mines and Geology nominated The Joint
Director, Department of Mines and Geology, South Zone, Mysuru
as Nodal Officer for Joint Committee.

The details of the members of the Joint Committee are as follows:

1. | Dr.Selvamani.R

DC, Kolar District, Kamataka State
2. | Shri. Shivashankar. E

Deputy Conservator of Forest (DCF),
Kolar District, Kamataka.

3. | Shri. Mahantesha T.

Joint Director, South Zone,

Department of Mines & Geology.

Mysore, Karnataka.

4. | Smt. Padmawathe R.

Deputy inspector General of Forest

Senior Officer from Ministry of Environment, Forests
and Climate Change (MoEF & CC) Regional Office,
Bangalore. »
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5. | Shri. Ravikumar J.K.

Scientific Officer,

Karnataka State Environment Impact Assessment
Authority (KSEIAA), Bangalore.

6. | Smt. Rekha R.

Senior Environmental officer,

Bangalore East, Zonal office

Karnataka State Pollution Control Board (KSPCB)
Bangalore.

The Joint Committee has carried out spot inspection of
Devarayasamudra hill on 25.06.2021 to ascertain the
genuineness of the allegations made in the application and also

the directions referred above.

A. To ascertain whether it is a deemed forest as explained by
the Hon’ble Apex Court in T.N. Godavarman Tirumalpad
versus Union of India (1997) 2 SCC 267 and whether the

area is rich in biological diversity and needs to be

protected.

Al. The committee has verified the Record of Rights (R.0.R) of
Sy.No.199 of Devarayasamudra village and the lands were

classified as Government Gomal Lands.

A2. The Deputy Conservator of Forest report dated 26.07.2021
says that the areas granted for Quarry Leases and the
Crushers does not fall in deemed forest area, but the
Devarayasamudra forest area in sy no. 199 is near to the
quarry and crusher areas varying from 0.00 meters to

724 .00 meters ANNEXURE- Al.
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A3. The Deputy Conservator of Forest, Kolar submitted a

report dated 21.09.2017 with respect to renewal of quarry
lease to Respondent No.17 - T.V. Srinivas in Sy.No.199 of
Devarayasamudra village stating that the quarry area is
Government Gomala Hill. A copy of the report dated
21.09.2017 is produced as ANNEXURE- A2.

A4. In pursuance to the directions of this Hon’ble Tribunal,

The Deputy Conservator of Forest, Kolar submitted a report
dated 26.07.2021 recording the opinion of the forest
department with regard to the quarry lease in Sy.No.199 of
Devarayasamudra village, Mulabagal Taluk, Kolar District.
The total extent in Sy.No.199 is 1466.33acres. Out of the
said lands, an extent of 746.00acres was deemed forest.
The 08 quarry leases granted in Sy.No.199 of
Devarayasamudra village falls outside the deemed forest. A
report of the Range Forest Officer (R.F.O), Mulabagilu
Range, dated 26.07.2021 clearly shows the distance of 08
quarry leases from the deemed forest and Kolar Leaf Nose

Bat Conservation Reserve which are as under:

Distance
Distance from
from
SL Lease Holder Date of Conservation
Deemed
No. Name Grant Reserve in
Forest
KMS
(Kms)
Sri.Balaji
| 24.08.2008
1. Granites. 2.86 7.43
30 Years
QL.No.863
-
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K.SriRama. 19.03.2020
2. 0.00 3.87
QL.1024 10 Years
T.V.Srinivas 12.04.2010
3. 0.156 4.45
QL.928 20 Years
S.Kumar 01-02-10
4. 0.218 4.45
QL.922 20 Years
G.V.V.Infra. 17.09.2008
5. 0.724 4.57
QL.873 20 Years
Srirama Reddy 24-08-
6. SVS Associates 2008 2.89 7.55
QL 864 30 Years
M/s.P.M.Granites. | 29.08.2016
7 0.00 3.88
QL.No.1017 10 Years
8. WS PMJ Construhty 29.08 204 . -, J80Medoy T €2
TLe Google imageries ‘o7the area in Sy.No.199 of

Devarayasamudra village, Mulabagal Taluk, Kolar District
clearly shows that there is no tree growth in the said areas
and the areas in which quarry leases granted are falling
outside the deemed forest area. A copy of report dated
26.07.2021 along with enclosures are produced as
ANNEXURE-AS.

A5. The Joint Inspection reports pertaining to grant of stone
crusher licenses in Sy.No.199 of Devarayasamudra village
clearly shows that the stone crusher licenses were granted
in private lands and the said lands were converted from
agriculture to non-agriculture purpose. The stone crusher
licenses were granted within the declared Safer Zone area

for stone crushing. Copies of the Joint Inspection reports,
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safer zone declaration notification, and stone crusher
licenses are produced as ANNEXURE-A4.

A6. It is submitted that quarry leases in Sy.199 of
Devarayasamudra and Sy.No.64 of Yelagondanahalli were
granted and operational from 2008. Copies of the quarry
lease deeds were produced as ANNEXURE- AS.

A7. It is submitted that in view of the above, the Joint

Committee is of the opinion that,

i. The building stone quarry leases and stone crusher
licenses granted in Sy.No.199 of Devarayasamudra
and Sy.No.64 of Yalagondanahalli villages are not
falling under deemed forest.

ii. The Quarry leases granted after obtaining necessary
No Objection Certificates from Concerned Authorities
mandated under Karnataka Minor Mineral Concession
Rules. During Joint Inspection it was observed that
there are no public structures near to the Stone
Quarry and Stone Crusher areas. The stone quarrying
leases granted in Government Gomala lands were not
reserved for any purpose. The area comprises of
granite rock suitable for stone quarrying and there is
no tree growth in the said areas.

iii. During Joint Inspection it was observed that the areas
in question do not comprise any flora and fauna of
biological importance which needs to be protected and
no endangered species observed during inspection.

However, the DCF, Kolar stated that, movement of wild
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animals viz; Leopard, Bear, wild boar, Deer etc were

observed.

B. Whether any archaeological important /| protected

monuments are available in the area.

Bl. The Joint Committee during spot inspection has not
found any protected monuments Or structures of
archaeological importance around the quarry leases and
stone crusher licenses granted in Sy.199 of
Devarayasamudra and Sy.No.64 of Yalagondanahalli

villages.

B2. There are no protected or monuments of archaeological
importance in Devrayasamudra and Yelagondanahalli
villages. The nearest archaeological important / protected
monuments are Ramalingeshwara Temple and inscriptions,
at Avani village which are more than 10 Kms from the
stone quarry and crusher area. A Map is attached with this
report showing the distances from water bodies, temples,
adjacent villages to the quarry areas and crusher areas in
ANNEXURE- Bl.

C. The distance between the declared reserved forest/

protected forest to this area.

During joint inspection, it is noticed that there are no reserve
or protected forests near to stone quarry leases and stone
crusher licenses. The report by deputy conservator of Forest

also states that there is no reserved forest near to the quarry
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and crusher areas. However, Deemed forest is situated
adjacent to the quarry areas of Devarayasamudra village. All
quarry leases granted outside the deemed forest and all the
stone crusher licenses granted in Patta Lands and the lands

were converted from agriculture to non-agriculture purpose.

D. Whether the alleged mining activities are permitted and

also conduct a study of impact of such activity in that

area on environmental degradation.

It is submitted that during Joint Inspection, the authorities
have not found any Structures/ Monuments / River / Lakes
/ Habitat within a distance of 500 meters from the quarry
leases and stone crusher licensed areas. The Senior
Geologist, Department of Mines and Geology, Kolar stated
that no such study has been conducted so far on

environmental degradation due to mining activities.

E. Whether there are any water bodies situated near that

area.

During Joint Inspection, the authorities have not found any
water bodies near the quarry lease and stone crusher
license areas. The nearest lake is Devarayasamudra Lake
situated at a distance of more than one Kilometre and water
tank is at a distance of more than five hundred meters from
the stone quarry and stone crusher areas. There are no
perennial river flowing near the stone quarry and crusher

area. The allegation of extraction of different minerals leads
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to water pollution due to heavy metals, acidic water,

increased suspended solid etc is not correct.

F. Whether the persons who are carrying this mining or

crushing units are having all necessary permission or

clearance as required under the environmental laws.

F1. The quarry leases in Sy.No.199 and other survey numbers
were granted and operational from 2008. Details of the

quarry leases granted through non-auction method are as

follows:
SL Date of grant
Name E C Date |Remarks
No. and period
GVV Construction. | 17.09.2008. _
1. 18.07.2019 | Working
QL 873 20 Years
S.Kumar 01.02.2010. )
2. 19.08.2019 | Working
QL. 922 20 Years
T.V.Srinivas. 12.04.2010 !
3. 19.08.2019 | Working
QL.928 20 Years

i. The Director, Department of Mines and Geology,
Bengaluru had issued notification which is published in
the official Gazette on 30.09.2014 inviting applications
for grant of quarry lease through Tender-come-Auction
process over an area of 50.00acres in Sy.No.199 of
Devarayasamudra village, Mulabagal Taluk, Kolar
District. A copy of the gazette notification is produced as
ANNEXURE-F1.
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F2. The following applicants were successful bidders for the

blocks as below.

SL Block and
Name of the Date of
Bid E.C Date | Status
Bidder Grant
No percentage
M/s. P.M.
] P-06. Yetto | 05.03.201
Granite Idle
110.05% grant 6
Exports.
P-07. 31.08.20 | 27.05.201
2. K.Sriram Idle
69.00% 15 6
United Infra, )
) P-08 Yet to | E.C.Pendin
3. | Y.PiccheswarR Idle
40.50% grant g
ao
PMJ P-09 Yet to 15.03.201
4, : Idle
Constructions. 124.00% grant 6
United Infra,
P-10 Yet to | E.C.Pendin
S. | Y.PiccheswarR Idle
40.50% grant g

ao

i. The State Government by order dated 14.05.2015 has

accepted the bids and accorded approval for grant of M-

Sand quarry leases. A copy of the Government order
dated 14.05.2015 is produced as ANNEXURE- F2.

F3. The successful bidders were granted quarry leases for a

period of 10 years. Out of 05 grantees, 03 grantees have

submitted Environmental Clearance.
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F4. The stone quarries which are operational are having no-
objection certificates mandated under The Karnataka Minor
Mineral Concession Rules 1994 including Environmental

Clearance.

F5. The stone crushers, which are located at
Devarayasamudra and Yelagondanahalli villages are having
valid consent for operation (CFO) obtained from Karnataka

state pollution control board (KSPCB).

G. Whether they are having all necessary protecting

measures to curb pollution that is likely to be caused on

account of their operation.

G1. During Joint inspection, the Stone Crushers were Non-

Operational.

G2. It is observed that water sprayers are installed in strategic
locations to minimize dust emission.

G3. The Crusher Units are covered with Zinc Sheet up to 15
feet from ground level for dust control.

G4. Conveyer belts are covered to arrest dust particles.

G5. The Stone Crushers are provided with wind breaking wall
/barricades with MS sheet for dust control and planted
trees and other norms to minimize the pollution on

accounts Stone Crusher Operation.

G6. Further, it is noticed that the stone crusher license

holders have not complied with the following conditions.

Page 14 of 20 \




—

(S

i. The C/A has not provided metalled/concrete roads
within the crusher area and approach road to control
fugitive emission during vehicle movement.

ii.The C/A has not submitted ambient air quality
monitoring reports from time to time to statutory

authority.

In view of the violations, the KSPCB has issued Show Cause
Notice to the crushers for non-compliance to consent
conditions. The copies of the show cause notice dated
17.07.2021 submitted from KSPCB, Kolar are is produced
as ANNEXURE-G1.

G7. The Deputy Inspector General of Forest (Central),
submitted report stating that out of eight quarry leases
granted in Devarayasamudra village, seven lessees have not
submitted Half Yearly Compliance Report (H.Y.C.R) and one
lessee has submitted H.Y.C.R and the same is not
satisfactory. A copy of the report of Deputy Inspector
General of Forest (Central) is produced as ANNEXURE-G2.

G8. The Scientific Officer, SEIAA submitted a report regarding
compliance to earlier EC conditions for the quarries and
reported that the project authorities of all the working leases
have not complied with many of the EC conditions. A copy
of the report of the Scientific Officer, SEIAA along with the
Environmental Clearance certificates and point wise
compliances to the EC conditions was produced as
ANNEXURE-G3.
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H. Whether they have committed any violation of any of

the conditions imposed including excess mining if any and

if there is any violations found.

It is submitted that The Karnataka Minor Mineral
Concession Rules 1994, which existed before 16.12.2013,
there is no provision for fixation of particular limit for
production in a particular year. Later, in compliance of the
directions of the Hon’ble Apex Court in Deepak Kumar V/s
State of Haryana case, The Karnataka Minor Mineral
Concession Rules 1994 came to be amended on 16.12.2013
and inserted rule 8 (1-A) mandating for submission of
Quarrying Plan and Environmental Clearance for all existing
quarry leases as well as fresh grant of quarry leases. The
quarry plan will contain the estimated resources, mode of
quarrying, production per year and other particulars. In the

E.C, production limit will be fixed for a particular year.

The Senior Geologist, Department of Mines and Geology,
Kolar submitted a report stating that a survey using
Drone/D.G.P.S for assessing the quantity extracted from the
quarry lease and to ascertain whether excess mining has
carried out by the lessees. State Government by Order
directed to Competent Authority to carry a fresh Drone
Survey in presence of the Lease holder and calculated the
Quantity extracted from Leased Areas. Copy of the
Government Order dated: 10.09.2020 is produced as
ANNEXURE-H1.
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I. The committee is directed to assess the environmental

compensation against the persons who committed the
violation.

The Joint Committee during inspection has observed that
out of 08 quarry leases granted, 02 quarry leases have not
submitted Environmental Clearance (E.C) and 03 quarry
leases are idle from the date of execution, and only three
quarry leases are operational in Sy.No.199 of
Devarayasamudra village and Sy.No.64 Yalagondanahalli
village. Hence, the committee could not able to assess the

environmental compensation.

Conclusion of Joint Inspection:

1. The quarry leases were granted in Government Gomala
Lands. The stone quarry leases and stone crushers were not
falling in deemed forest areas.

2. There are no reserve forest/protected forest around the
quarry leases and stone crusher licenses. However, deemed
forest is adjacent to the quarries situated in
Devarayasamudra village.

3. There are no public structures/ monuments/ river/ lake/
tank found within a distance of 200meters. Hence, rule 6(2)
of The Karnataka Minor Mineral Concession Rules has been
complied.

4. The rock formation is hard massive rocks suitable for

building stone quarrying.
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5. Eight and two quarry leases were granted in Sy.No.199 of
Devarayasamudra and Yalagondanahalli village respectively
as per KMMCR, 1994 by the Department of Mines and
Geology.

a. Quarry leases which were granted in Sy.No.199 of
Devarayasamudra five quarry leases were granted
through Tender-cum-Auction method and
remaining three leases were granted through non
auction method as per rules.

b. Out of above five quarry leases, three quarry lease
holders have obtained Environment Clearance (E.C)
from the competent and two quarry lease holders
have not yet submitted E.C to the Department of
Mines and Geology. The joint inspection reveals
that all the above five quarry leases were not yet
started quarry activities.

6. There are no protected areas or monuments of
archaeological importance in Devarayasamudra and
Yelagondanahalli villages.

7 There are no notified major tanks within a distance of 500
meters from the quarry leases and stone crusher licenses.

8. The stone crushers in the area are having valid license
(Form-C) along with Consent For Operations issued from
KSPCB for operation and stone crushers were granted in
patta lands. The lands were converted from agriculture to
non-agriculture purpose. At the time of joint inspection,
certain violations were observed for which Karnataka State

Pollution Control Board (KSPCB) issued show cause notice

Page 18 of 20




9

for non-compliance of consent conditions and compliance is

awaited.

9. As per Environmental Clearances issued to these quarries,

all the Lease holders are invariably required to submit their
Half Yearly Compliance Report (HYCR) to the Regional office
of the Ministry Of Environment, Forest and Climate Change
(MoEF & CC), Bangalore. However, based on perusal of

records available in the office, it was noted that, no quarry
lease holder has submitted HYCR’s to the MoEF & CC

Regional Office, which is non-compliance.

Hence, The Joint Committee is of the opinion that the

competent authorities shall direct the user agencies to

submit the HYCR’s as stipulated in the conditions of the

Environmental Clearances to the concerned authorities.

Dr. Selvamani. R
DC, Kolar District, ’&
Kamataka State. 3

Shri. Shivashankar.E X
Deputy Conservator of Forest C,\M‘ .Q\M/G\M
(DCF), Kolar District, Kamataka. =

Smt. Padmawathe R.
Deputy inspector General of Forest

Senior Officer from Ministry of 9&

Environment, Forests and Climate
Change (MoEF & CC) Regional
Office, Bangalore.
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Shri. Mahantesha T.

Joint Director, South Zone,
Department of Mines & Geology
Mysore, Karnataka.

Shri. Ravikumar JK

Scientific Officer,

Karnataka State Environment
Impact Assessment Authority
(KSEIAA)

Smt. Rekha R.

Senior Environmental Officer,
Bangalore East, Zonal Office,
Karnataka State Pollution Control
Board (KSPCB), Bangalore.
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IN THE HIGH COURT OF KARNATAKA AT BANGALORE

_ W.P.No. /2020
BETWEEN:
M/ s Parisara Hitharakshna Samithi ...PETITIONER
AND
The State Of Karnataka & others ...RESPONDENTS
SYNOPSYS
S1.No Date Descriptions
The Petitioner Samithi, a group of
like-minded Environmentalists in
1 NI the Village of Devarayasamudra,
Mulabagil Taluk, Kolar District,
with likeminded group
Environmentalists to protect the
Environment more particularly the
Mountain Region of
Devarayasamudra assigned with

| Sy. No.199 measuring an extent of
1296.21 Acres, classified as
‘Mountain & Gomala’, earlier the
entire land has been transferred to
Department of Forest, State of
Karnataka, to safeguard and
protect by a forestation.

The Devarayasamudra Mountain is
2 2009-10 : having special features and
significance it is Single Rock Hill.
The wild animal viz., Flock of
Deers, Wild Boar, Cheetahs and
plenty of Peacocks are the natural
habitants of this region. The Rain
water catchment in this region of
1200 Acres and odd hill region
thére are several tanks (lake) in
and around villages are existing
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tanks, the source is the

-| Devarayasamudra

Hillock/ Mountain.

2011-12

In the Village Keelahollali &
Devaraya-samudra, presently
Government  has  established
‘Murarji Desai ‘Residential School’
where 150 to 200 children are
given residential accommodation,
hardly about 400 meters away
Jrom the Mountain, the Village
Honnashettahalli identified in the
country. The ‘Grama Vikas’ an
N.G.O., established by SriM. V. N.
Rao, in the State of Karnataka, is
an Administrative Training Centre
Jor all Departments are assigned to
this ‘Grama Vikas Institution’,
recognized catering the needs of
Government local bodies in the
matter of affording training to the
people, it is located hardly 400
meters from the Hill.

16/2/2013

The said Devaraya- samudra
Mountain is proposed for Quarry,
Granite Crushing and M-Sand
extraction, the State Government
and the Departments concerned
having knowledge and are aware
of the terrain of the village
mountain environment, wild life
and tanks, the State Government
for  extraneous considerations |
without disclosing these facts have
caused notification declaring the
area as ‘safe Zone for Granite
Extraction’.
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02/3/2017 | called Special General Body

The Local Grama Panchayath

Meeting and passed a Resolution
and opposed with serious objection
not to permit for Quarry or Stone
Crushers and not to deface the
Mountain/ Hill in the Region of

Devarayasamudra.

29-11-2018 | The Villagers of Devarayasamudra

and surrounding villages have
made detail representation and
serious objections to permit the
Crushers and Granite Work in the
surrounding area.

2019-20 Desﬁite strong agitation and

serious objection by the general
public, the authorities are not
taking steps to prevent the
exploitation of nature and natural
resources, having yielded to the
pressure of granite mafia or for any
other extraneous reasons have
declared the “Safer Zone” and
issued Notification.

BRIEF FACTS.

The State Government and the Departments
concerned having knowledge and are aware of the
terrain of the village mountain environment, wild life
and tanks, agriculture surrounding hillock knowing

Sfully well,

the State Government for extraneous

ons without disclosing these facts have
caused notification declaring the area as ‘safe Zone
anite Extraction’. The authorities are obviously in
with Granite Lobby/ Mafia, it is for commercial
exploitation, the environment and rarest species are

considerati

6 4 A
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' the authorities/ bureaucrats, i 1s most
:zfr:ﬁfdm?f and unpardonable act, desp.zzte strong
agitations, protest by the people, the authorities either
ignoring or having yielded to the pressure of Granite
Mafia jor political reasons have declared the' Safe
Zone'. In furtherance the authorities are preparing to
lease the Mountain/ Hillock to the Granite Lobby.

The Respondent Authorities  have totally
Suppressed, bypassed the objections filed by the
citizen, gramapanchayat and Enviornment Activists in
the year 2010 onwards, the authorities have not
applied prudent mind in order to evaluate and assess
the quantum of damage which would cause by
permitting the Granite Lobby to denude the entire
mountain region of 1200 Acres declared as Forest. The
population surrounding 20 kms with water resource
Jrom the same mountain in the tank/ lake or
perennial resources to the livelihood of the villagers in
growing crops raring cattle, sheep and animal

husbandry activities.

The Notification is issued behind the back of
public and at the instance of local powerful politicians
having directly or indirectly nexus with Granite Lobby,
the common man and common citizens cannot raise
objection and ecannot question the arbitrary action of
the authorities, since the persons involved in the
Granite Lobby are most ‘Dangerous’ to the life and
limb of ordinary citizen. The entire bureaucratic
machinery is acting at the instance of Granite Lobby.
The declaration of Safer Zone is back door entry
behind the back of public and Environment Activists,
thus aggrieved by the arbitrary action on the part of
respondent authorities, this memorandum of writ

petition.
BANGALORE ADVOCATE FOR PETITIONERS
DATE: /12/2020 M. SHIVAPRAKASH
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IN THE HIGH COURT OF KARNATAKA; AT BANGALORE.,
(ORIGINAL JURISDICTION)
. WRIT PETITION NO. /2020 (PIL- ENVN)

BETWEEN:

M/s. PARISARA HITHARAKSHANA SAMTHI{Reg)
Somashekar Building,

1st Floor, Devarayasamudra

Mulbagal Taluk- 563 127

Kolar District, Kolar,

Karnataka

Rep. by President

SRI. V. RAJAPPA ...PETITIONER

AND

1. The State of Karnataka
By its Chief Secretary
Vidhanasoudha ‘
Bangalore — 560 001.

2. The Union of India
Department of Forest &
Environment

Parisara Bhavana

New Delhi - 560 001.

3. The Secretary

Department of Forest & Environment
State of Karnataka

Vidhana Soudha

Bangalore — 560 001.

4. The Principal Secretary
Department of Revenue
State of Karnataka

Vidhana Soudha

Bangalore — 560 001.

8. The Secreary

Department of Industries & Commerce,
Mines & Geology,

State of Karnataka

Vidhana Soudha

Bangalore — 56 60 001.
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6. The Director
Department of Mines & Geology,
Khanija Bhavan

Race Course Road

Bangalore-560 001.

7. The Deputy Commissioner

Kolar District,
Kolar-563 101.

8. The Superintendent of Police

Kolar District,
Kolar-563 101

9. The Chairman/Member Secretary
Pollution Control Board

Church Street,
Bangalore-5600 75.

10. The Chief Conservator of Forest
State of Karnataka,
Aranya Bhavana,
Malleshwaram,
Bangalore- 560 003,

)

11. The Deputy Conseryator of Forest

Kolar District,
Kolar-563 101.

12. The Senior Geologist
D. C. Office Complex,

Tamaka,
Kolar-563 101.

13. The Tahasildar,

Mulabagal Taluk

Mulabagal.
Kolar Dist-563 127.

14, The Panchayath Development Officer
Devarayasamudra Grama Panchayath

Mulbagal Taluk
Kolar District-563 127.
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15. M/s. G. V.V. Construction
Varadapura Village
Mulabagal Taluk

Kolar District-563 127.

16. M/s. Balaji Granites

#39, Balaji Nilaya
Basavanapura Main Road

K. R. Puram

Bangalore- 560 036

Rep. by Sri. B. Bhagavan Singh

17. M/s. SVS Associates
Yelagondahalli Village
Mulabagal Taluk,

Kolar District-563 127.

18. Sri. S. Kumar
Chamarahalli Village & Post
Uthur Hobli

Mulabagal Taluk-563 127.

19. Sri. T. V. Srinivas
Devarayasamudra
Mulabagal Taluk

Kolar District-563 127.

20. M/s. P.M.Granites Export Put., Ltd.
#129, 7t Main, V Block

Jayanagar

Bangalore — 560 041.

21. M/s.PMU Constructions Put. Ltd.,
#17, 38" Cross, 8" Block,

Jayanagar,

Bangalore-560 041.

22. Sri. Ram .K

Manjula Bran Traders
‘Srinilaya’, 2n¢ Floor

Ashwini Layout,

KSRTC Depot

Bangalore Road,

Chintamani

Chikkaballapura Dist.,-563 125.
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23. M/s. United Infra Corpm. Ltd.

At Devarayasamudra

Mulbagal Tauk
Kolar District-563 127.

24. Sri Venkateshwara Crushers

Hosakere Village
Devarayasamudra
Mulbagal Taluk & Post
Kolar District-563 127.
Rep. by its Proprietor
Sri. Sonne Gowda

28. M/s. Millennium Crushers
Sy. No.179 Devarayasamudra
Mulbagal Taluk

Kolar District-563 127
Rep. by Sri. Lakshminarayan ...RESPONDENTS

MEMORANDUM QOF WRIT PETITION UNDER ARTICLE
226 & 227 QF CONSTITUTION QF INDIA

The Petitioner most respectfully submits as under:

1. The Petitioner is a registered legal entity duly
registered before the competent Registering Authority at
Kolar assigned with Registration Certificate bearing
No.DRKL/SOR/87/2020-2021 dated 24/08/2020, copy of
the Registration Certificate issued is herewith produced

and marked at ANNEXURE-A.

2. The Petitioner Samithi, a group of like-minded
Environmentalists in the Village of Devarayasamudra with
likeminded group Environmentalists to protect the
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Environment more particularly the Mountain Region of
Devarayasamudra assigned with Sy. No.199 measuring
an extent of 1296.21 Acres, classified as ‘Mountain &
Gomala’, earlier the entire land has been transferred to
Department of Forest, State of Karnataka, to safeguard
and protect by afforest-ration. In order to evidence the
nature of land and its extent, recent RTC Extract in
respect of land bearing Sy. No.199 of Devarayasamudra
Village, Mulbagal Taluk is herewith produced and marked
at ANNEXURE-B. This petition is presented as
‘probono-publico’ in the larger Iinterest of 16
(Sixteen) Villages surrounding Devarayasamudra,
Mulabagil Taluk, Kolar District, the petitioner having no

personal interest in whatsoever manner.

3. The place is a blessed place with the Mountain as
well as Environment Beauty. The Hillock having checkered
history, the entire Hillock and Mountain Region is with
Lush Green Trees and Shrubs. In and around the
Mountain the villages viz., (1) Hosakere, (2) Thattanagunte
(3) Keeluholali, (4) Varadaganahalli, (5) Avani, (6)
Cholanagunte, (7) Ramasandra, (8) Devaraya-samudra,
(9) Honnashetta-halli  (10)  Yalagondahalli,  (11)

Mallapanahalli, (12) Putheri, (13) Dodiganahal, (14)
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Ramanathpura, (15) Belamballi & (16) Kempapurq U"”Qgg;
with perennial water sources from the Mountain. I o

around the village of Devarayasamudra, water soyye, i

good and agricultural produce is highly appreciable wity
potential 2 or 3 crops per year.

4. It is submitted that, one another Historical featyre of

this place is nearby a small Hilly Mountain calleq
‘Hanumanahally’ ‘Bodi Bande’, rarest species of the Bats
called ‘Leaf Mouth Bats’ and “Durgadas Leaf Face Bats”
are habitants, a rare species in the World. There are
several special features of this Devarayasamudra Village
and the Mountain, few photographs evidencing the present
scenario are herewith produced and marked at

ANNEXURE-C1 to C10.

5.  The Petitioner submits that, in the year 201 7, there
has been authentic information that the said Devaraya-
samudra Mountain is proposed for Quarry, Granite
Crushing and M-Sand extraction, at that that time, Grama
Panchayath called Special General Body Meeting and
passed a Resolution and opposed with serious objection
not to permit for Quarry or Stone Crushers not to deface

the Mountain/ Hill in the Region of Devarayasamudra. The
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Resolution passed in the Special General Body Meeting is

herewith produced and marked at ANNEXURE-D.

6. In the year 2017, the Village Grama Panchayath
passed Resolution there was protest, agitation, by the
large number of people in the 16 (Sixteen) villages, widely
circulated newspapers in the District of Kolar and in the

State of Karnataka published and brought to the notice of
Government, the attempt made by the local authority to
deface the Historical, Bio-diversity mountain  of
Devarayasamudra, few paper report/ cuttings are

herewith produced and marked at ANNEXURE-E1 & E2.

7  The Petitioner states the Villages of Hosakere,
Dq;varayasamudra and surrounding villages have made
representations commencing from 2010 onwards, few
represantations and strong opposition to permit the
c::rushers and Granite Work in the surrounding area has
been acknowledged by the authorities, copies of the

\
¥

representations are herewith produced and marked at

ANNEXURE-F1 to F2. ; | '

8. The Petitioner states that the Devarayasamudra
Mountain is having special features and significance it is

Single Rock Hill as can be seen in the photograph. The
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wild animal viz., Flock of Deers, wild Boar, Cheetahg *

plenty of Peacocks are
The Rain water catchment in this regio

the natural habitants of this region
n of 1200 Acres ang

odd hill region there are several tanks (lake) viz,

Hosakere, Shamaiahna Lake, Devarayasa-mudra Tank

Chikka Lake, Dodda Lake, Venkatammana Lake,

Pallikunte, Uddina Kunte Tank, Thammegowdana Lk,
are existing tanks, the source is the Devarayasamudrg
Hillock/ Mountain. In the Village Keelahollali & Devarayaq-
samudra, presently Government has established ‘Murar;ji
Desai .kesidentia! School’ where 150 to 200 children

are given residential accommodation, hardly about 400
meters away from the Mountain, the Village
Honnashettahalli identified in the country. The ‘Grama
Vikas’ an N.G.0., established by Sri.M. V. N. Rao in the
State of Karnataka, is an Administrative Training Centre

Jor all Departments are assigned to this ‘Grama Vikas

Institution’, recognized catering the needs of Government
local bodies in the matter of affording lraining to the

people, it is hardly 400 meters Jrom the Hill.

9. The Petitioner states that the people of Honna-
shettahalli made detailed representation in the year 2010

onwards. The State Government and the Departments
Scanned with CamScanner
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concerned having knowledge ard are aware of the terrain
of the village mountain environment, wild life and tanks,
agriculture surrounding hillock knowing fully well, the
State Government for extraneous considerations without
disclosing these facts have caused notification and accord
permission to mining activities, The Certificate issued for
M-sand purpose dated 25-11-201S5, copieé of the
certificates are herewith produced and marked at
ANNEXURE-G1 & G2. The authorities are obviously in
nexus with Granite Lobby/ Mafia, it is for commercial
exploitation, the environment and rarest species are
sacrificed by the authorities/ bureducrats, it is most
heinous act and unpardonable act, despite strong
agitations, protest by the people, the authorities either
ignoring or having yieldéd to the pressure of Granite Mafia
for political reasons have declared the ‘Safe Zone’. In

furtherance the authorities are preparing to lease the

Mountain/ Hillock to the Granite Lobby.

10. The Petitioner stc':tes that the:manner in which the
authorities knowing fully well the ground reality, more
specifically the significance of the Mountain
Devarayasamudra and rarest specifies of ‘Leaf Mouth
Bats’ are in existence and there are several other eco
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ral habitants. Th
entation of the Surrounding

e report of the cOMpetep
friendly natu

authority and the repres .
villagers which evidence prima-facie that the entire regio,
the natural greenery/shrubs an
esides the water source in the

h d several wild lif
is wit

animals are in the region, b
on surrounding 1200 Acres is natural water

rainy seas
Villages the lands are fully

resources, catchment to 16

cultivated with annual two crops, the usual crops grown
in the lands are Paddy, commercial crops viz., vegetables,
mulberry etc. The catchment area is covered with vast
extent. The water collected in the catchment area saved in
the tanks viz., Avani Tank. By either allowing or permitting
the Excavation of Stone crushing, -certainly cause
irreparable damage to the village/s. The members in the
Petition Society have conveyed complaints before the
competent authorities, the authorities are not taking steps
with abundant caution to prevent the exploitation of nature
and natural resources, the representations made are
herewith produced and marked at ANNEXURE-HI1 & H?2.
The Petitioner aggrieved by the inaction on the part of
respondent authorities, this Memorandum of Writ Petition

amongst following other grounds.
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11. The Respondent authorities, more specifically
Respondent Nos.4, 5, 6, & 7 having vested interest for the
reason the lobby of Granites and Crushers are more
powerful having political power and money power, the
Respondents ought to have examined independently the
terrain 'situation a rare specifies of Bats and the Lakes/
Tanks surrounding 16 Villages with radius of 15 to 20
Kms and the Wild Animals particularly spotted. Deers’,
Wild Boar, Pea-cocks sincé time immemorial is habitants
in the locality and in the hillock region. By declaring the
area as safer zone is most irrational and illegal. The law
declared and laid down by the Hon’ble Apex Court in
“r' N.Godavarman Thirumalpad ~Vs- Union of India’ is not
either in the knowledge (‘Jf authorities or for political reason
they have overlooked and have declared the region as safe
zone. On enquiry, it is found that the office of the Deputy
Commissioner issued Notification of the year 2013 bearing
No.MAS/CR/2451/ 12-13 dated 16/2/2013, copy of the

same is herewith produced and marked at ANNEXURE-J.

12. The Notification is issued behind the back of public

and at the instance of local powerful politicians having
directly or indirectly nexus with Granite Lobby, the

common man and common citizens cannot raise objection
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and cannot question the arbitrary action of the autho'iﬁe&
since the persons involved in the Granite Lobby are Mogy
‘Dangerous’ to the life and limb of ordinary citizen. Ty,
entire bureaucratic machinery is acting at the instance of
Granite Lobby. The declaration of Safer Zone is back door
entry behind the back of public and Environment Activists,
this fact to be taken into consideration seriously by this
Hon'ble Court in the light of ‘T.N.Godavarman
Thirumalpad -Vs- Union of India’ case, thus the petitioner

aggrieved by the arbitrary, indiscriminate, illegal acts and

deeds of respondent quthorities.

13. The Petitioner and group of Enuironmentalz’sts are
crusade against the illegal Mining carried oyt by the
respondents, In this regard, the Petitioner and villagers
made several complaints before the Police Authorities qs
well as Revenue Authorities, it is unfo@nare that police

authorities at the instance of Granite Mafia are causing

harassment, humiliation to the Petitioner members, by

calling to the police station and insisting to give an

undertaking ete. Further, the police authorities have
Stooped to the level of receiving Jrivolous complaints from

the Gram're_ Lobby and Joisting faise cases against the

Environmentalists, it causes serious hindrance ¢, the
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personal liberty guaranteed under the Constitution. The
Police authorities in the local jurisdiction of Mulbagal are
acting at the instance of moneyed persons indulging in
illegal Mining. It is a serious misconduct and dereliction of
duty by the Statutory Authority expected to maintain Law

& Order.

14. The Petitioner iIs Registered Association with an
intend to keep the Environment surrounding safe and
protect the environment, the petitioner having no interest

in whatsoever manner.

15. Petitioner has not filed any other writ before this

Hon’ble Court on the very same cause of action.

16. The Petitioner having no other alternative efficacious

remedy approach this Hon’ble Court in this writ petition

amongst the following other grounds.

7 GROUNDS
i. The Respondent authorities are acting detrimental

and in utter violation, flagrant disobedience of the Law

laid down in the statutes more specifically the Forest

(Conservation Act 1980) & Wild Life (Protection) Act 1972,

The Hon’ble Apex Court in the decision and the law laid
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. _V - i
down in ‘T. N.Godavarman Thirumalpad —Vs- Unj,, y
India’, in W.P No.202/1995, the authorities in fagry,
violation have declared the Forest Area as ‘Silent Zone’ &

Annexure-K and issue of licence to the Granite Lobpy .
Annexure-  series are patent illegalities by resp Onden
authority, warrants issue of appropriate writ ang to
quash the notification and licenses issued by the
respondent duthorities in favour of Respondent Nos.15 to
24,

ii.  The Respondent No.5 and 6 knowing fully well thgs
the entire area of Devarayasamudra Mountain/ Hij is
Forest area with rare species of wild life have ventured to
issue licence obviously for extraneous reasons and having
vested interest, it is dangerous and cause irreparable

injury to the Environment, nature, more S0, the terrain

region harboring habitants of rarést species.

iii, It is the Statutory duty of the authorities to Exercise
powers and Article 48-A and 51-A(g) of the Constitution of
India, the exploitation of natural resource, natural
mountains, terrain, having disasters  effec; on the
environment Surrounding and 'tiuelihood of 20 Village
,poputation. besides inviting serious climatie hazardous,

thus warrants issue of appropriate writ at the hangsg of

c;l | Scanned with CamScanner
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this Hon’ble Court to protect safeguard the entire terrain

; .
region of Devarayasamudra Mountain in the same statute. \
iv. The Respondent Authorities have totally suppressed, \

bypassed the objections filed by the citizen, \
gramapanchayat and Environment Activists in the year
2010 onwards, the authorities have not applied prudent
mind in order to evaluate and assess the guantum of
damage which would cause by permitting the Granite
Lobby to denude the entire mountain region of 1200 Acres

declared in the Forest area.

v. The population surroun_ding 20 kms with water
resource from the same mountain in the tank/ lake or
perennial resources to the livelihood of the villagers in
growing crops rarling cattle, s??eep and animal husbandry

activities. ‘I

vi. The Village surrowssding Devarayasamudra
Mountain having 2 crops pote)\t:al lands only out of the

source of water (catchment) the event of gran ,\'ng

\
permission for Crushers and Granites the entire region

becomes draught and land becomes waste land, thus by

considering all these facts, the p rmission granted by the\\

A

\
\l

\
a 3. ' Scanned with Cai\'nScanner
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calls for issue of ?ppr"l’n‘q!

authorities is patent illegality, o e
: ) i
writ and directions at the hands of this 110 e Court

Revenue Authorities, F"’Es;

vii. The Respondent
Pollution Authorities,
at and the act of Grang,

have brought
Authorities, gnt g,

situation under very serious thré

Lobby is lawlessness the provision U/ Sec.2 of the Fopy,

(Conservation) Act 1980 Sec.2(ii) &(iv) - “2(i1) No State
Government or other Authority shall make except with ,
prior approval of the Central Government, in orde
directing that any Forest Land or any portion thereof may
be used for any non forest purpose’ ; ‘2(iv) - that any
Forest Land or any portz‘on' thereof may be cleared off
trees which have grown nafurally in that land’, thus itis

ke f
the statutory obligation on t?fte part of Respondent autho

viti.

x. nties to act in accordance with layw as provided but
S

fazle?i thus warrants intdrference and pass appropnalé

ord_e;' and direction
|
: |

The Respondent uthorities despite protest and
’

et acilieg haumg Qudacity to issué
Scanned with CamScanner
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permission/licence to carry Crusher/ Granite work in the
Mountain, the petitioner has produced prima-facie
documents, which established the serious objections and
nature of objections, thus the petitioner having prima-facie
case for granting interim prayer in the, event of not
granting Interim Prayer, certainly the villagers of 10
Villages suffered more hardship and inconvenience to the
natural habitants, ‘wild life, Greenery and crops would be
destroyed, the impact on the environment is irreparable
and cannot be assessed. ' \

31. PRAYER

WHEREFORE, the petitioner most respectfully prays
that this Hon'ble Court be pleased to:

l. Call for the entire records in respect of land bearing
Sy. No.199 measuring an extent of 1296.21 Acres of
Forest - in Devarayasamudra Village/ Panchayath,
Mulbagal Taluk, Kolar District;

dy

. Issue writ of certiorari and quash the notification
bearing No.MAS/CR/2451/12-13 dated 16/2/2013

at ANNEXURE-J consequently declaring that the
entire area is safe zone and to declare that the area

of Devardya-samudra is protected area, not to perrhit

any activists which would cause damage to the

terrain and natural environment.
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Jamus directing the RE’Spond
Mana@
t of the representation dateq 18

3. Jssue Wri L
cons ;
No.3 to 12 tod o 2017 at ANNEXURE-F] g b
03-2010 date . dated 05-07-2020 & 29- 09-202

and representatto
at Annexure- H1 &
consideration the seriou
and residents in 20 villages

order.

H2 relspectively, taking intg
s objections by the Peapy,
and to pass appr OPrigte

4. Issue Writ of Mandamus against Respondent No.] ¢,
14 to take immediate effective wmmfhe

- ntruder, i
entire region from the on slot of in r Illega]

ence the entire area b
quarry operators and 1o Je y
cancelling the licence issued to Respondent Nos.15to

25 declare that the licence are illegal in the light of 'T.
N.Godavarman Thirumalpad -Vs- Union of India

|

declared law.

5. Issue Writ of Mandamus directing the Responden
No.8 Superintendent of Police to extend protection
the life and limb of the petitioner members as well as
villagers of Devarayasamudra, Mulabagal Taluk,
Kolar District.

6. Pass such other order/s as this Hon’ble Court deems
fit and proper in the circumstances of the case.

32. INTERIM PRAYER

Pending final disposal of the aboye writ petition
Petitioners most respectfully pray this Hon’ble Court bé
pleased to stay all further proceedings in pursuance of the

licence issued in favour of respondent Nos. 15 to 25 1"
Scanned with CamScanner
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respect of Devarayasamudra Village and Panchayath,
Mulbagal Taluk, Kolar District not to operate Quarry

machineries, in the interest of justice and equity.

SCHEDULE

All that piece and parcel of the land presently
classified as Mountain - Gomala bearing Sy. No.199
measuring an extent of 1296.21 Acres situated at

Devarayasamudra Village, Mulbagal Taluk, Kolar District
and bounded on:

East by : Village boundary of Cholanagunte & Ramasandra
& Varadaganahalli. _

West by : Holalli Village & Palar River

North by : National Highway & Kurubara halli gadi

South by : Hosakere Village.

BANGALORE ADVOCATE FOR PETITIONER
DATE: /12/2020 M. SHIVAPRAKASH
ADDRESS FOR SERVICE:

M.SHIVAPRAKASH

K.RAVISHANKAR

M/ S JANARDANA & JANARDANA,
NO.105, 3R> CROSS,

GANDHINAGAR,
BANGALORE-560 009
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IN THE HIGH COURT OF KARNATAKA; AT BANGALORE.

(ORIGINAL JURISDICTION)

WRIT PETITION NO. /2020
BETWEEN:

M/s.Parisara Hitharakshana
Samithi (Regd) Rep. by its
President Sri. V. Rajappa .. PETITIONER

AND

State of Karnataka & Others ..RESPONDENTS

VERIFYING AFFIDAVIT
B V. Rajappa, President, Parisara Hitharakshana,
Samithi (Regd), Somashekar Building, 1st  Floor,
Devarayasamudra, Mulbagal Taluk, - 563 127, Kolar District,

Kolar, on a visit to Bangalore, do hereby solemnly affirm and
state ori1 oath as follows:

) | state that 1 am the petitioner in the above case. | know

the facts and circumstances of the case, hence, I am swearing
the contents of this affidavit.

o+ F | state that the averments made in Writ Petition Paras 1

to __ are true and correct.

. I state that the Annexure A to __ annexed to the petition
are true copies of the originals.

VERIFICATION

I, V. Rajappa, deponent herein do hereby verify and
declare that what is stated above is true and correct to the
best of my knowledge, information and belief. v(,
Identified by me 5& .

DEPONENT
Bangalore. “j‘?{ﬁ@ i
LSO3 IO e rulcm-l!‘» L
Date: cedoeabrdad T & he t .
No. of corrections AT TR, B TR S
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Infor e i
‘Gfriton:laaltli?u%ﬁ:|be Provided by the Qegytv%bnservator of Forests
' ife, Conservator of Forests and Executive Director,

T Tiger Reserve
1t Particulars required
1 Infon"': Of protect for which opinion / specific 2etalls submitted
L >rmation sought from the forest department
(As provided by the User Agency);
a) Name of the Applicant with address, & BD. Bedewx, Ducvsht  mom, SvEohes
b)
Nature of Proposed Activity for which 893 degricd Mgt IeEormA
Oplnion/ Information sought:-
Mining /Quarry/Crusher/ Resort/
Hotel/Sawmill/Windmill/Hydel Project BHR depried D3R SDedcomn
etc,, |
2 |Project area description (as provided by the
User Agency which has been verified):-
a) District, Taluk, Hobli & Village Name. Soveries g, destochRang M
X.80.199 89 2-20
L g X3 %.30199 89 2-20283
b) Survey Number, . .
©) Ownership-RTC / Mutation order copy Aoty more iy wdesd

Rotand  =ornn dtz wanth

d) Existing Land use Pattern
Roesny morn B4 o

e) Proposed land use Pattern
f) Coples of approvals / sanctions accorded [%003 ZHRAMIODIT FIed(DAw) 7ied FHH

by relevant departments if any gedmy awmd, deees  oF8 I3
Rodrgina/brin(8ntwod)  #rr/928/  ROL
IT0AQL/2017-18/326 O=v0¥ 21-06-2017 &
gele00DY Aed3Ton OT0 11-07-2017

3 |Documents submitted (As provided by the

User Agency which has been verified):-
a) Survery map of the project area in . kD B
appropriate scale
b) Survey map of the project area overlaid TR NonDE,
on the village map.
O3RN,

c) Project Area' marked on Toposheet

S5 b B
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d) GPS readings of project area

S .
el

€) Tippani of the Project area

d) Detailed project report
4 [Whether the Project area falls in the following
' categories:-

a) Area is statutorily recognised forest area
(including Reserved Forests, Protected

Forests, Minor Forests, Village Forests,
Private Forests, Forest Reserves (U/S 71
’ of Karnataka Land Revenue Act 1964 and

area notified under Section 4 of KFA 1963

b) Area is recorded as forest in the
Government record,

’ ) Area is Deemed Forest as identified by
Reconstituted Expert Committee-I

d) Area has the characteristic of "Forest" as
[' understood in the dictionary sense in

accordance with the Hon'ble Superme
/ court order in WP-202/1995,

e) Area Included in Land Bank. -

f) Area is non-forest Government Land
(Gomala,Gairana, etc.,)

g) Areais Private Land - Patta Land
/Granted Land etc,,

5 |Whether the Project requires Environment

Clearance under Environment Protection Act

1986 and connected Rules/Notifications etc.

(EIA Notification 2006

6 | a) Whether Area falls within notified Eco-
sensitive Zone or in case notification has
not been issued then whether it falls
within 10 km from boundary of wildlife
Sanctuary/National Park,

b) Arial distance from Wildlife area as
marked on Toposheet

* Guidelines issued by GOI, Mo EF  with
regard to

!
fed Ao Baoxnt dedont HEhAok . .
brgrpoxenns.

shazot @3 edditeons.

TRLI. rersy, Aneatnd oo By E-,msmrx" :
ShesmNthIs. R b P

etc), P
TmaT J3edsy, Anesny morn B8 e
T@edmncHId,
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Whether the Project
Elephant Reservj o s nside Mysore

e / Dandeli Elephant Resen
or Part of Elephant Movement Corridort.mme

Whether the pro
Ghats Boungur, ject area falls within Western

Whether the activity has negative impact on
Forest and Wildlife (specific remarks of the
A Territoriai/WL/CF and ED Tiger Reserve)

Whether similar activities are being undertaken
in neighbouring area, If yes to what extent

Information obtained from the ICT Center (if
necessary), details thereof.

Any additional information submitted (if
necessary)
Spot Inspection carried out by ACF / DCF.

Baseed on the inspection, Specific
oplonion/NOC of the DCF, Territorial/WL/CF
and ED Tiger Reserve,

°

B
TN Fhedy Retny e M)
BOTNDIS,

R

e

BB PO D) WX 230

AOX0. feenvdgon, Jeve mwvmhw %
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No. A7.Kallupudi.CR. /2017-18

To,

Office of the Deputy Conservator of Forest,
Kolar Forest Division,
Kolar-563 101, Dated: 21-09-2017.

Lhe Senior Geologist (Mineral),
Department of Mines & Geology,

Kolar.

Sir,

Sub:

Regarding furnishing of opinion of the department for renewal
of Quarring Lease in the Gomal Land and hilly area in Sy.No.
199 of Devarayasamudra, Mulabagilu Taluk, for Building
Stone over an extent of 2-20 Acres.

Ref:

1

Letter No. GaBhuE/HiBhu(Kolara) KaGaGu/928/RIK/
170AQL/ 2017-18/326 dated 21-06-2017 of the Office of
the Senior Geologist (Mineral), Department of Mines &
Geology, Kolar, received by this office on 11-07-2017.

2 | Government Order No. CI-299-MMN-2011, Bangalore
dated 30-06-2011.

3 | This Office letter of even reference dated 5-9-2014 and
27-5-2017.

4 | Letter No. VaAaAa/Mu.Va/KaGaGu/CR-118/17-18 dated
08-09-2017 of the office of the Range Forest Officer,
Mulabagilu Range, Mulabagilu.

5 | Letter dated 13-08-2017 of the Assistant Conservator of

Forest, Kolar Sub-division, Kolar, received by this Office
on 19-09-2017.

With respect to the above subject and the above referred letters, since
Sri T.S. Srinivasa, Vijalapura Village, Mulabagillu requested for grant of
renewal of quarrying lease in Sy.No. 199 of Devarayasamudra Village, for
Building Stone, over an extent of 2-20 acres, you have sought the opinion of
the Forest Department along with the sketch of the applied area for further
action vide your office letter reference (1) sent to this office.

The above referred sketch of the area for grant of renewal of quarrying
lease and the letter vide reference (1) was sent to the Range Forest Officer,
Mulabagilu to conduct spot inspection and submit the opinion with regard to




=
the distance from the applied area to the forest area and whether there v i1l be

any harm to the forest area and wildlife if permission is granted for quarrying
vide letter of this office vide reference (3).

Accordinglly, the Assistant Conservator of Forest, Kolar Sub-division.
Range Forest Officer, Mulabagilu and his staff conducted spot inspection of
the above said area on 14-08-2017 and submitted the report stating that the
renewal of quarrying lease sought area in Sy.No. 199 of Devarayasmudra
over an extent of 2-20 acres is Gomal and Hilly region. The said area is
surrounded with rock boulders and it is found that Neelagiri and Lantana
plants have grown here and there. In the Revenue records, the said area is
mentioned as Gomal and Hilly area and do not belong to the Forest
Department and the forest area of Devarayasamudra is at a distance of 225 m.
and the G.P.S. readings sent by the Department of Mines & Geology is
tallying. There is no possibility of harm to the surrounding forest area and
wild life as per the report of the Range Forest Officer, Mulabagilu and the
Assistant Conservator of Forest, Kolar Sub-division, Kolar, vide reference (4)
and (5).

The G.P.S. readings with respect to this is as hereunder.

G.P.S. Reading:-

Verified all the above documents and since the renewal sought area in
Sy.No. 199 of Devarayasamudra Village over an extent of 2.20 acres is
Gomal and hilly region and there is forest area at a distance of 225 m. from
the proposed renewal sought area and the G.P.S. readings sent by the Forest
Department is tallying.  The Range Forest Officer, Mulabagilu and the
Assistant Conservator of Forest, Kolar Sub-division, Kolar, vide reference (4)
and (5) have submitted the report stating that, there is no possibility of harm
to the surrounding forest area and wild life. The above opinion is submitted
for your further action.

Yours faithfully,
Sd/-
Deputy Conservator of Forest,
Kolar Sub-division. Kolar.
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Annexure-]

Information to be provided by the Deputy Conservator of Forests
Territorial/Wildlife, Conservator of Forests and Executive Director,
Tiger Reserve.

Sl
No.

Particulars required

Details submitted

1

of protect for which
opinion/specific information sought
from the forest department (As
provided by the User Agency)

Details

a) Name of the Applicant with address:

T.Srinivas, Vijalapura Village,
Mulabagilu

b) Nature of Proposed Activity for
which Opinion/Information sought:-
Mining/Quarry/Crusher/Resort/ Hotel/
Sawmill/Windmill/Hydel Project etc.

For renewal of quarrying lease
for building stone.

Project area description (as provided by
the User Agency which has been
verified):-

a) District, Taluk, Hobli & Village
Name

Sy.No. 99 of Devarayasamudra
Village, Mulabagilu Taluk,
over an extent of 2-20 acres.

b) Survey Number

2-20 Acres in Sy.No. 199

¢) Ownership-RTC/Mutation  order

Copy

Gomal and Hilly area

d) Existing land use Pattern

f) Copies of approvals/ sanctions
accorded by relevant departments, if
any.

Letter No.
GaBhuE/HiBhu(Kolara)
KaGaGu/928/RIK/ 170AQL/
2017-18/326 dated 21-06-2017
of the Office of the Senior
Geologist (Mineral),
Department of Mines &
Geology, Kolar, received by
this office on 11-07-2017.

Documents submitted (As provided by
the User Agency which has been
verified):-

a) Survey Map of the project area in
appropriate scale

I1CM=80m

b) Survey Map of the project area
overlaid on the village map

Identified

¢) Project area marked in Toposheet

Identified.
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-2

No.

Particulars required

Details submitted

d) GPS reading of project area

GPS readings of the Mines
department mentioned and
enclosed.

e) Tippani of the Project area

Enclosed Mahazar copy

f) Detailed project report

Enclosed.

Whether the Project area falls in the
following categories :-

a) Area is statutorily recognized forest
area  (including Reserved Forests,
Protected Forests, Minor F orests,
Village Forests, Private Forests, Forest
Reserves U/S. 71 of Karnataka Land
Revenue Act, 1964 and area notified
under Section of 4 of KFA 1963 etc.):

The proposed area is Gomal
land and Hilly area.

b) Area is recorded as forest in the
Government record.

The proposed area is Gomal
land and Hilly area.

¢) Area is Deemed Forest as identified
by Reconstituted Expert Committee-I

NO.

d) Area has the characteristic of
“Forest” as understood in the
dictionary sense in accordance with the
Hon’ble Supreme Court order in WP-
202/1995.

NO

e) Area included in Land Bank

NO

f) Area is non-forest Government Land
(Gomal. Gayarana etc.)

Gomal land and Hilly area.

g) Area is Private Land — Patta Land/
Granted Land etc.

Gomal land and Hilly area.

Whether  the  Project  requires
Environment Clearance under
Environment Protection Act 1986 and
connected Rules/Notificationss etc.
(EIA Notification 2006)

a) Whether Area falls within notified
Eco-Sensitive Zone or in case
notification has not been issued then
whether it falls within 10 km from
boundary of wildlife Sanctuary/
National Park.
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-3
SI. Particulars required Details submitted
No.

b) Arial distance from wildlife area as -
marked on Toposheet.
* Guidelines issued by GOI, MoEF --
with regard to

7 | Whether the Project area falls inside
Mysore Elephant Reserve/Dandeli NO
Elephant Reserve or part of Elephant
Movement Corridor.

8 | Whether the Project area falls within NO
Western Ghats Boundary

9 | Whether the activity has negative The proposed area is Gomal
impact on Forest and Wildlife (Specific and hilly area
remarks of the DCF, Territorial/ WL/
CF and ED Tiger Reserve)

10 | Whether similar activities are being NO
undertaken in neighbouring area. If
yes to what extent.

11 | Information obtained from the ICT NO
Center (if necessary), details thereof,

12| Any additional information submitted | Details of Mahazar and GPS
(if necessary)

I3 | Spot Inspection carried out by ACF/ Joint Survey has been
DCF conducted by the ACF, Kolar

Sub-division, RFO,
Mulabagilu and the staff.
I4 | Based on the inspection, specific For the renewal of the

opinion/ NOC of the DCF, Territorial/
WL/CF and ED Tiber Reserve.

quarrying lease for building
stone, the above spot
inspection report and the

documents submitted.

Sd/-

Deputy Conservator of Forests,
Kolar Division, Kolar,
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SL.No. | - Quary / Crusher Distance from Distance from Remarks
Name Deemed forest area | Kolar leaf nose Bat
conservation
reserve
1 Quarry lease M. 2.86 Km 7.43 Km Does not
Sand Block-Deemed belongs to any
Extension to Sri. Deemed forest
Balaji Granites, Pro. or Reserve
Bhagavan Singh for forest area
Building;stones
/2 Quarry lease M. 0Km 3.87 Km “do”
Sand Block No. 07
to Sri. K. Srirama
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3 | Quarry lease to Sri. 156 Meters 4.45 Km “do”
T.V Srinivas for
Building stones

4 Quarry lease M. 218 Meters 4.45 Km “do”
Sand Block -
Deemed Extension
to Sri, T.V Srinivas
for Building stones

5 Quarry lease M. 724 Meters 4.57 Km “do”
Sand Block - ;
Deemed Extension
to Sri. G.V.V Build
Infra for Building
stones

6 Quarry lease M. 2.89 Km 7.55 Km “do”
Sand Block -
Deemed Extension
to Sri. Sriramareddy
for Building stones

7 Quarry lease 0Km 3.88 Km “do”
Deemed Extension
to Sri. M/s P.M.
Granites Export Pvt,
Ltd. for M. Sand
(Block No. 06)

8 Quarry lease M. 280 Meters 4,62 Km “do”
Sand Block -09 to
Sri. P.M.J
Constructions Pvt.:
Ltd.
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4, Quary Lease M Sand Block — Deemed Extention to Sri T.V. Srinivas for Bulding Stones %zt

SoveRne :ogis o dseved SescrobBeng s ASF #0199 09 Yo

wodcy, #db mbed WEST wck XWF o199 OPI desoeoddsiog, uol, FRad nan 218

meters ©o30 D3R, worle Febebaug, oSl DEEFA0T 445 3.80¢. VOITHYWIL. X0

- wppodn odwaie Ordod Ddeden GOy, Qe ooy, /AN LUSHROR IC0 RO By 2ol
Yo, 803 T, WednY Lok MINHES.

5. Quary Lease Block - Deemed Extention to Sri G.V.V.Build Infra for Bulding Stones x50
wmwmmmmmwgwnﬁr #0.199 d@ domd
mmws@awwmmmwmmgmgmwmﬂm
meters 030 Dbdd. more RS, YETEaty Ousrbod 457 8.00¢. woddagmEd. XA
mposs cimsde Drdch Meden edy By wdry, T LUTHOP IGO0 WO TP ok,
$0a, uod S5 2eony eI RINDIS.

6. Quary Lease Block - Deemed Extention to Sri Sriramareddy for Bulding Stones %0 w0080
sodimhes sughs usd Botved coURsoRER, AT XadF Fo.64 O somd LD, X0
mpoty aod oS voy Fesood 289 S0t Tils TR, ooty OBEFROT 7.5
fide, ©OSICOHIS, ACO WP CiRRS Drdoh deXey wom, Al wom, WAL
Ly 00 WP sty tod, 08, Hod I, Heanv YN RBRAGID.

7. Quary Lease Deemed Extention to Sri M/s P.M.Granites Export Pvt, Lid. for M, Sand (Block -
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QUARRY LI ISE BLOCK DEEMED EXTENSIONTO SRI BALAJI GRANITES PRO BHAGAVAN
SINGH FOR BUILDING STONES IN SY NO 64 OF YELGONDLAHALLI VILLAGE, MULBAGAL TQ,
+ KOLAR DIST.

EXTENT: 4.00Acres QUARRY GPS POINTS
A)N13 05 155 E78 17 523
B)N13 05 18.7ET8 17 52.5
§ C)N130518.3ETB 17 57.7
D) N13 05 15.0 ETB 17 57.8
1 *"AVANIFOREST AREA: N13 06 18.0 E78 18 10.5 DISTANCE: 2.86 KM FROM QUARRY POINT 'C'
***HANUMANAHALLI C m

RESERVE : N13 09 20.93 E78 17 27.66 DISTANCE : 7.43 KM FROM PONT 'C’
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wmmmmmmmmm&m"mmmmwwum
. B YELGONDLAHALLI VILLAGE, MULBAGAL TQ, KOLAR DIST.

EXTENT: 4.00Acres

QUARRY GPS POINTS: NI3 05 15,5 E78 17 5.3 I)NBNN“!?SZJ C) N13 05 18.3 E7B 17 5.7 D) N13 05150 E78 17 57.8

**==AVANI FOREST AREA : N13 06 18.0 E78 19 10.5 DISTANCE: 2.86 KM FROM QUARRY POINT

mmm:mummur&m 7&““”!‘

a s
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| QUARRY LEASE M-SAND BLOCK NO.07 GRANTED TO K.SRIRAM IN SY NO.199

OF DEVARAYASAMUORA AVANI HOBLIMULBAGAL TQ,KOLAR DIST, Legend
AN1307 30,3 E78 18 30.0 ¥ cPsPONTS
BN1307 31.3 E78 18 37.3 2 QUARRY AREA
CN1307 244 ET78 18 38.7 <» QUARRY TO CONSERVATION RESERVE HANUMANAHALLI
D N1307 25.1 E78 18 34,8
E N1307 24.9 E78 18 32.6
* HANUMAHALLY

IN RESERVE : N13 09 20.8 E78 17 27.7
POINT
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QUARRY LEASE M-SAND BLOCK NO.07 GRANTED TO K.SRIRAM IN SY NO.199 OF DEVARAYASAMUDRA AVANI
i A HOBLLMULBAGAL TQ,KOLAR DIST.

nmbmum B) NI30731.3E7818373 C) N1307244E781839.7 D) N130725.1E7/818348 E) N130724.9 E78 18 326
* HANUMAHALLI CONSERVATION RESERVE: HANUMANAHALLT CONSERVATION RESERVE : N13 09 20.9 E78 17 27.7
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lau u Lm BLOCK DEEMED EXTENSION TO SRI T V SRINIVAS ron aun.nme STONES | ¥ f*
IN SY NO 199 OF DEVARAYASAMUDRA VILLAGE, MULBAGAL TQ, KOLAR DIST.

EXTENT2.20 Acres QUARRY

AN13 07 34.0 E78 19 10.6 )
BN1307 316678 19083 g
C N1307 30.7 E78 19 06.6 el
D N1307.31.7 E78 1907.3 i‘
€ N1307 326 €78 19058

FN1307 352E78 19083 by
m 307 40.56 78 19 03.06 DISTANCE ;156 METERS FROM POINT F'

| HANMANAALL CO ERVATION RESERVE N13 00 20.8 £78 17 27,68 DSTANCE - 445 KMFROMPONT &
J.-?

-,

o
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QUARRY LEASE BLOCK DEEMED EXTENSION TO SRI T V SRINIVAS FOR BUILDING STONES IN SY NO 199 OF
* EXTENT2.20 Acres DEVARAYASAMUDRA VILLAGE, MULBAGAL TQ, KOLAR DIST.
GPS POINTS: A)NI3 07 340 E78 19106 B) NI307 31.6 F78 19083 C)NI3OTIOTETR 19066  D)NI3 07317 E78 19073
E) NI3 07 326 E78 19 05.8 F) NI3 07 35.2 E78 19 08.3
mmmmwmmuummmmmrm

KVE NI3 DISTA




7

humu asat.ocxn- mmmmsarvmmwnmmsmes
IN SY NO 199 OF DEVARAYASAMUDRA VILLAGE, MULBAGAL TQ, KOLAR DIST. Lagend
mmmm

A)N1307 38.1 E78 18 15.1
M]mawsuansun
B) N13 0§

REA: N13 07 40.62 :218 METERS FROMPONT ¥
) maummﬂ 66 DISTANCE : 4.45 KM FROM POINT 'E'
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.. QUARRYLEASE BLOCK DEEMED EXTENSION TO SRI T V SRINIVAS FOR BUILDING STONES IN SY NO 199 OF

b » DEVARAYASAMUDRA VILLAGE, MULBAGAL TQ, KOLAR DIST.
EXTENT 4.0Acres QUARRY GPSPOINTS:  A) NI30739.1 ET8 1915.1 Al) NI307379E7819150  B) NI3O7352E7819178  C) NI3 07353 E7819 19.1
D) NI307392E7819191  E) NI30T412E78 19148 F) NI30740.1 E78 19 142
***DEVARAYASAMUDRA FOREST AREA: N13 07 40.62 E78 19 07.06 DISTANCE :218 METERS FROM POINT 7"

CONSERVATION RESERVE NI3 09 20.93 E78 17 27.66 DISTANCE : 4.45 KM FROM POINT E
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QUARRY LEASE BLOCK DEEMED EXTENSION TO GVV BUID INFRA
FOR BUILDING STONES IN SY NO 199 OF DEVARAYASAMUDRA
VILLAGE, MULBAGAL TQ, KOLAR DIST.

'EXTENT ; 5.0Acres QUARRY GPS POINTS
N13 07 54.7 E78 19 35.1
N13 07 56.2 E78 19323
C) N13 08 04.3 E78 19 38.7
N13 08 05.7 E78 10 39.2
_Rmnmm 19404

N1307 58.6 E78 19
nmm»&&awmmwmmmmrmm {724 NETERS FROMPONT &
-mumuammwmsnﬂnu \NCE
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o qmvmmnmmmmnmmmnnmcmmwwmmormmnm
€ VILLAGE, MULBAGAL TQ, KOLAR DIST.

mﬂm:n N1307 54.7 E78 19 35.1 B) NI307562E7819323 ) NIJO0BO43E7819387 D) NI130805.7 EV8 19 39.2

E) N13 08 05.0 E78 19 40.4 F) N13 07 58.6 E78 19 36.6
FOREST AREA: N13 07 54.62 E78 19 08.37 DISTANCE :724 METERS FROM POINT '8'

“-lmumm mummumm Wﬂl““ﬂ"
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dumnv LEASE BL CKDEE EDEXTENSIONT SRIRAMA REDDY FOR BUILDIN STONES IN SY

NO 64 OF YELGONDLAHALLI VILLAGE, MULBAGAL TQ, KOLAR DIST.

EXTENT: 6.00Acres QUARRY GPS POINTS
N13 06 15,6 E78 17 50.5
B) N13 05 14.7 E78 17 505
C) N13 05 11,8 E78 17 50.7
D) N13 05 12.6 E78 17 51.1
*“AVANI FOREST AREA: N13 06 18.0 E78 19 10,5 DISTANGE: 2.89 KM FROM QUARRY POINT '8'
CONSERVATION RESERVE : N13 09 20.93 E78 17 27.66 DISTANCE : 7.55 KM FROM POINT ‘&'
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Vet QUARRY LEASE BLOCK DEEMED EXTENSION TO SRIRAMA REDDY FOR BUILDING STONES IN SY NO 64 OF

YII.GONDLAHAHJ VILLAGE, MULBAGAL TQ, KOLAR DIST.
EXTENT: 6.00Acres

mos : A) N13 05 15.6 E78 17 50.5 B) N13 05 14.7 E78 17 59.5 QMGIMMHHJ D) N130512.6 E78 17 51.1
“ASAVANI FOREST AREA : N13 06 mam DISTANCE: 2,89 KM FROM QUARRY POINT
CONSERVATION RESERVE : N13 09 20.93 E78 17 27.66 DISTANCE : mmmmr
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i QUARRY LEASE BLOCK DEEMED EXTENSION TO M/S P.M GRANITES EXPORT PVT LTD FOR M-
SAND BLOCK NO 6 IN SY NO 199 OF DEVARAYASAMUDRA VILLAGE, MULBAGAL TQ, KOLAR DIST.

' EXTENT:10.0Acres

N13 07 30.3 E78 16 30.0
N13 0T 25.0 E78 18 326 Legend

C) N13 07 20.6 E78 18 30.5 ¥ GPSPONTS
N1307 21.3 E78 18 266 &» QUARRYAREA

N130T 284 ETE 18263

DEVARAYASAMUDRA FOREST AREAADJOINING TO QUARRY AREA
HANUMANAHALLI CONSERVATION RESERVE : N13 00 20.93 E8 17 27,66 DISTANCE : 3.88 KMFROM PONT 'E'
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+ QUARRY LEASE BLOCK DEEMED EXTENSION TO M/S P.M GRANITES EXPORT PVT LTD FOR M-SAND BLOCK NO 6

IN SY NO 199 OF DEVARAYASAMUDRA VILLAGE, MULBAGAL TQ, KOLAR DIST.
EXTENT:10.0Acres

QUARRY GPS POINTS: A) NI307303E78 18300 B) NI3O7250E78 18326 ©) NIJ07206E78 18305 D) NI307213E78 18266  E) NI307 28,4 E78 15263
***DEVARAYASAMUDRA FOREST AREA ADJOINING TO QUARRY AREA
mmmmuamnnn&nﬁm :3.88 KM FROM POINT B




GAbgle Earth

***HANUMANAHALLI ¢

UARRYL| (SEF R -SAND(BLOCK9)1 PM.J CONSTRUCTIONS PVT LTD IN SY NO
199 OF DEVARAYASAMUDRA VILLAGE, MULBAGAL TQ, KOLAR DIST.

QUARRY GPS PONTS

EXTENT:. 5.00Acres
A)N1307 1.0 ET8 1858.7
B) N13 07 20.8 E7T8 18 5.7
C) N1307 17.1 E78 18 02.8
D) N13 07 10.7 E78 10 01.7
***DEVARAYASAMUDRA

Legend
- ¥ GPSPONTS
&« QUARRYAREA

FOREST AREA: N13 07 28.52 E78 18 565.23 DISTANCE: 280METERS FROMQUARRY POINT 'B'

:N13 09 20.83 E78 17 27.68 DISTANCE : 4.62 KM FROMPONT '8'

- P
iy

- L
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k= QUARRY LEASE FOR M-SAND(BLOCK 9) TO P.M.J CONSTRUCTIONS PVT LTD IN SY NO 199 OF
) DEVARAYASAMUDRA VILLAGE, MULBAGAL TQ, KOLAR DIST.

QUARRY GPS POINTS: A) NI307 11.9E78 1859.7 B) Ni3 07 20.8 E78 18 59.7 C) NI3OT17.1E7819029 D) N13 07 10.7 E78 19 01.7
mmmmm:mnumummmmnmmmw
Wmm:mummnav

. DISTANCE : 4.62 KM FROM POINT 'B’

P
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TRANSLATED COPY

No. A7.Bhoomi.KaGaGu.CR/52/2021-22
Encl: 19 copies.
Office of the Deputy Conservator of Forest,
Kolar Forest Division,
Kolar-563 101, Dated: 26-07-2021.

To,

The Senior Geologist,
Department of Mines & Geology,
Kolar.

Sir,

Sub: Nomination to the Committee Constituted under the
Order of Hon’ble NGT in the matter of OA-85 of
2021 (SZ) reg.

Ref: 1) Hon’ble NGT (SZ) Order dt. 23-3-2021.

2) Your Office Letter No. MIN/NCR-OA-85 of
2021 (SZ)/2021-22 dated 2-7-2021.

3) This Office letter of even reference dated 2-7-2021.

4) Letter No. VaAaAa/MuVa/CR- /2021-22 dated
26-7-2021 of the Office of the Range Forest Officer,
Mulabagilu Range, Mulabagilu.

5) Letter No. SAAaSum/BamPeUV/CR/2021-22
Dated 26-7-2021 of the Assistant Conservator of
Forest, Bangarpet Sub-division, Bangarpet.

ok ok ook

With reference to the above subject, as instructed vide above referred
letters vide reference (1) and (2), it was instructed to conduct spot inspection
of the quarry and jelly crusher areas of Devarayasamudra Vrushabhadri hilly
regions and submit report vide letter reference (3) by the Deputy
Commissioner, Kolar District, Kolar, Officers of the MOEF Regional Office,
Joint Director, Department of Mines & Geology, Mysore, Deputy
Conservator of Forests, Kolar Sub-division, Kolar, Assistant Conservator of
Forests, Bangarpet Sub-division, Bangarpet and the Range Forest Officer,
Mulabagilu |[Range, Mulabagilu. Accordingly, the Range Forest €Officer,

Mulabagilu has submitted the report vide reference (4) as hereunder.



S L

-2 :-

The total extent of Sy.No. 199 of Devarayasamudra Village is 1466.32
Acres and out of this, 746-00 Acres is deemed forest area. It is found that 8
quarries / crushers are found in the remaining Gomal land of the same Sy.No.
The GPS readings of the quarries/crushers have been taken and tallied with
the GPS readings of the deemed forest area boundary and submitted the
report. It is a true fact that the wildlife animals like deer, bear, Karadi,
leopard Wild boar and other animals are living there. The proposal of all the
quarries/jelly crushers have been sent duly identified in the topo sketch and

Google sketch.

As per the report vide letter reference (5), the Assistant Conservator of
Forest, Bangarpet Sub-division, Bangarpet has reported that as per the report
submitted by the Range Forest Officer, the above quarry/jelly crusher areas
have been inspected and verified the distance from the above and submitted
the report along with the proposal to this office. The reports submitted by
the Range Forest Officer, Mulabagilu Range and the Assistant Conservator of
Forest, Bangarpet Sub-division, Bangarpet are enclosed along with this letter

for further action.

Yours faithfully,
Sd/-
Deputy Conservator of Forests,
Kolar Division, Ko.ar.
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TRANSLATED COPY

No. SaAaSum.Bam.Pe.U/CR. 2021-22

Office of the Assistant Conservator of Forest,
Bangarpet Sub-division,
Bangarpet, Dated: 26-07-2021.
To,

The Deputy Conservator of Forests,
Regional Forest Division,
Kolar.

Sir,

Sub: Nomination to the Committee Constituted under the
Order of Hon’ble NGT in the matter of OA-85 of
2021 (SZ) reg.

Ref: 1) Your Office letter No. A7/Bhoomi-KaGaGu\CR /
2021-22 dated 02-07-2021.
2) Report dated 20-07-2021 of the Deputy Range
Forest Officer.
3) Letter No. VaAaAa/MuVa/CR /2021-22 dated
26-07-2021 of the Range Forest Officer, Mulabagilu
Range, Mulabagilu.

e e o s ok

With reference to the above subject, spot inspection of the quarry and
jelly crusher areas of Devarayasamudra Vrushabhadri hilly regions have been
jointly conducted on 28-06-2021 by the Deputy Commissioner, Kolar
District, Kolar, Officers of the MOEF Regional Office, Joint Director,
Department of Mines & Geology, Mysore, Deputy Conservator of Forests,
Kolar Sub-division, Kolar, Assistant Conservator of Forests, Bangarpet Sub-
division, Bangarpet and the staff.

Further, the report submitted by the Range Forest Officer, Mulabagilu
Range, Mulabagilu mentioning the distance of the quarries and jelly crushers
to the forest area vide reference (3), has been examined and the file is
submitted for further action.

Sd/-
Assistant Conservator of Forests,
Bangarpet Sub-division,
Bangarpet.
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TRANSLATED COPY

No. VaAaAa/MuVa/C.R. /2021-22 Office of the Forest Range Officer,
Mulabagilu Range,
Mulabagilu, Dated: 26-07-2021.
To,

The Deputy Conservator of Forests,
Regional Forest Division,
Kolar.

Sub: Nomination to the Committee Constituted under the
Order of Hon’ble NGT in the matter of OA-85 of
2021 (SZ) reg.

Ref: 1) Your Office letter No. A7/Bhoomi-KaGaGu\CR /
2021-22 dated 02-07-2021.
2) Report dated 20-07-2021 of the Deputy Range
Forest Officer.

o of ok o o

With reference to the above subject, as per reference (1), spot
inspection of the quarry and jelly crusher areas of Devarayasamudra
Vrushabhadri hilly regions have been jointly conducted on 28-06-2021 by the
Deputy Commissioner, Kolar District, Kolar, Officers of the MOEF Regional
Office, Joint Director, Department of Mines & Geology, Mysore, Deputy
Conservator of Forests, Kolar Sub-division, Kolar, Assistant Conservator of

Forests, Bangarpet Sub-division, Bangarpet and the staff.

Further, on verification of the said quarries and jelly crushers as per
reference (2), the total extent of Sy.No. 199 of Devarayasamudra Village is
1466.32 Acres and out of this, 746-00 Acres is deemed forest area. It is
found that 2 quarries and 6 crushers are found in the remaining Gomal land
of the same Sy.No. The GPS readings of the quarries/crushers have been

taken and found as hereunder.
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-2
Sl. Quarry/Crusher Distance from Distance from Remarks
No Name Deemed forest | Kolar leaf nose
area Bat Conservation
reserve
1 | Quarry Lease M.Sand Does not
Block-Deemed Extension 2.88 Km 7.43 Km belongs to
to Sri Balaji Granites, any Deemed
Pro.Bhagavan Singh for forest or
Building stone. Reserve
forest area.
2 | Quarry Lease M.Sand
Block No. 7 to Sri 0 Km 3.87 Km -do-
K.Srirama
3 | Quarry Lease to Sri
T.V.Srinivas for Building 156 Meters 4.45 Km -do-
Stone.
4 | Quarry Lease M.Sand
Block-Deemed Extension 218 Metres 4.45 Km -do-
to Sri T.V.Srinivas for
Building Stone.
5 | Quarry Lease M.Sand
Block-Deemed Extension 724 Metres 4.57 Km -do-
to Sri G.V.V. Build Infra
for Building Stone.
6 | Quarry Lease M.Sand
Block-Deemed Extension 0 Metres 4.57 Km -do-
to Sri Sriramareddy for
Building Stone.
7 | Quarry Lease M.Sand
Block-Deemed Extension 0 Metres 3.38 Km -do-
to M/s. P.M. Granite
Exports Pvt. Ltd. for
M.Sand (Block No. 06)
8 | Quarry Lease M.Sand
Block-09 to Sri P.M.| 280 Metres 4.62 Km -do-

Constructions Pvt. Ltd.

On inspecting 6 quarries and 2 crusher units, it is a true fact that the

wildlife animals like deer, bear, leopard, wild boar and other animals are

living there. The areas of all the quarries/jelly crushers have been marked in

the topo sketch and Google sketch and they are enclosed along with this letter

for your information and further suitable action.

Yours faithfully,

Sd/-

Range Forest Officer,
Mulabagilu Range,
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Mulabagilu.
TRANSLATED COPY

To,

The Range Forest Officer,
Regional Range,
Mulabagilu.

Sir,
Sub: Spot inspection of quarries and crusher units situated in
Sy.No. 199 of Devarayasamudra Village, Avani Hobli,
Mulabagilu Taluk near the forest boundary in Gomal
Lands, prepared Google sketch and Topo sketch and
Submitting the report.

Ref: 1) Letter No. A7/Bhoomi.KaGaGu.CR- /2021-22
Dated 02-07-2021 of the Deputy Conservator of
Forest, Kolar Forest Division, Kolar.
2) Order dated 11-07-2021 of the Office of the Range
Forest Officer.

ok okok ok

With reference to the above subject, based on the instructions of
the Deputy Conservator of Forests and the Range Forest Officers to conduct
spot inspection of the quarries and crushers situated iin Gomal Land near the
Forest area in Sy.No. 199 of Devarayasamudra Village, Mulabagilu Taluk,
Kolar District, conduct spot inspection and found that the total extent of
Sy.No. 188 of Devarayasamudra Village is 1466.32 Acres and out of this,
746-00 Acres is deemed forest area. It is found that 2 quarries and 6
crushers are found in the remaining Gomal land of the same Sy.No. The GPS

readings of the quarries/crushers have been taken and found as hereunder.

1. Quarry Lease M Sand Block — Deemed Extension to Sri Balaji
Granites, Prop: Bhagavan Singh for Building Stone: It is found that
the said quarry is in Sy.No. 64 of Yalagondahalli Village, Avani Hobli,
Mulabagilu Taluk. The said quarry is near the Avani Forest area at a
distance of 2.86 km. and from Hanumanahalli Conservation Reserve at

a distance of 7.43 kms. The said quarry do not come under any reserve




-2
forest, deemed forest area. In the said quarry there is movement of

wildlife animals like deer, bear, leopard.

. Quarry Lease M Sand Block No. 7 Granted to Sri K. Srirama.— It is
found that the said quarry is in Sy.No. 199 of Devarayasamudra
Village, Avani Hobli, Mulabagilu Taluk. The said quarry is adjacent
to the forest boundary of the same Sy.No. 199 of Devarayasamudra at
a distance of 0 k.m. In the said quarry, quarrying activities are not
being conducted and it is at a distance of 3.87 km from Hanumanahalli
Conservation Reserve at a distance. The said quarry do not come
under any reserve forest, deemed forest area. In the said quarry there is

movement of wildlife animals like deer, bear, leopard.

. Quarry Lease to Sri T.V. Srinivas :— It is found that the said quarry is
in Sy.No. 199 of Devarayasamudra Village, Avani Hobli, Mulabagilu
Taluk. The said quarry is adjacent to the forest boundary of the same
Sy.No. 199 of Devarayasamudra at a distance of 156 metres and at a
distance of 4.45 km from Hanumanahalli Conservation Reserve at a
distance.  The said quarry do not come under any reserve forest,
deemed forest area. In the said quarry there is movement of wildlife

animals like deer, bear, leopard.

. Quarry Lease M-Sand Block - Deemed Extension to
Sri T.V. Srinivas for Building Stone :— It is found that the said quarry
is in Sy.No. 199 of Devarayasamudra Village, Avani Hobli,
Mulabagilu Taluk. The said quarry is adjacent to the forest boundary
of the same Sy.No. 199 of Devarayasamudra at a distance of 218
metres and at a distance of 4.45 km from Hanumanahalli Conservation

Reserve at a distance. The said quarry do not come under any reserve
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forest, deemed forest area. In the said quarry there is movement of
wildlife animals like deer, bear, leopard.
-3 -

. Quarry Lease Block - Deemed Extension to Sri G.V.V. Build Infra
for Building Stone :— It is found that the said quarry is in Sy.No. 199 of
Devarayasamudra Village, Avani Hobli, Mulabagilu Taluk. The said
quarry is adjacent to the forest boundary of the same Sy.No. 199 of
Devarayasamudra at a distance of 724 metres and at a distance of 4.57
km from Hanumanahalli Conservation Reserve at a distance. The said
quarry do not come under any reserve forest, deemed forest area. In
the said quarry there is movement of wildlife animals like deer, bear,

leopard.

. Quarry Lease Block - Deemed Extension to Sri Sriramareddy
for Building Stone :— It is found that the said quarry is in Sy.No. 64 of
Yalagondahalli Village, Avani Hobli, Mulabagilu Taluk. The said
quarry is at a distance of 2.89 metres from Avani Forest area and at a
distance of 7.55 km from Hanumanahalli Conservation Reserve at a
distance. The said quarry do not come under any reserve forest,
deemed forest area. In the said quarry there is movement of wildlife

animals like deer, bear, leopard.

. Quarry Lease Deemed Extension to Sri M/s. P.M. Granites Export Pvt.
Ltd. for M.Sand (Block No. 96):- It is found that the said quarry is in
Sy.No. 199 of Devarayasamudra Village, Avani Hobli, Mulabagilu
Taluk. The said quarry is adjacent to the forest boundary of the same
Sy.No. 199 of Devarayasamudra at a distance of 0 k.m. In the said
quarry, quarrying activities are not being conducted and it is at a
distance of 3.88 km from Hanumanahalli Conservation Reserve at a

distance.  The said quarry do not come under any reserve forest,




ae(p)

deemed forest area. In the said quarry there is movement of wildlife

animals like deer, bear, leopard.

-4 :-

. Quarry Lease M-Sand Block-09 to Sri P.J. Constructions Pvt. Ltd.:- It
is found that the said quarry is in Sy.No. 199 of Devarayasamudra
Village, Avani Hobli, Mulabagilu Taluk. The said quarry is adjacent
to the forest boundary of the same Sy.No. 199 of Devarayasamudra at
a distance of 280 metres and at a distance of 4.62 km from
Hanumanahalli Conservation Reserve at a distance. The said quarry
do not come under any reserve forest, deemed forest area. In the said

quarry there is movement of wildlife animals like deer, bear, leopard.

As above, the 8 quarries have been inspected and the topo sketch and

Google sketch of the above said quarry areas have been submitted for your

further action.

Yours faithfully,
Place: Mulabagilu Sd/-
Date: 22-07-2021 (T.KRISHNAMURTHY)

Deputy Range Forest Officer,
Range Surveyor,
Mulabagilu Branch,

Mulabagilu.
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| Vg DETAILS OF STONE CRUSHER & M-SAND UNIT

S IN DEVARAYASAMUDRA & YELAGONDANAHALUQ]LLAGE OF MULBAGAL TN.UK

. | CONSENT OF
S e HE GRUSRER sy | EXTENT CFO FOBMA DATEOF | .\ ooy | ANNUAL
NO ADDRESS OF THE TALUK VILLAGE NO' (IN TYPE OF LAND Grant ORDER FORM-C OF FORM-C PRODUCTION
’ OWNER 3 ACRE) Date NUMBER GRANT - AS PER CFO
' FROM KSPCB
' Stone
GVV Stone Crusher Aggregates of
Address: Capacity
V.Rajesh Patta 891201#— 20,000 M.Ton
l. | Varadapura Village Mulabagal | Devaraya samudra 758 2-00 (NA 01-10-19 19 10-01-19 09-01-24 Per Month &
Virupakshi Post Converted) M-Sand of
Mulbagal Taluk capacity
31,000 M.Ton
Per Month
Stone
mwenm Crusher aggregates of
Sadumar o 03/2019- 31032024 | 20000MT
2. | Slo Subanna Mulabagal Devarayasumdra 790 1-14 - (NA 28-03-19 20/580 10-05-19 " 5 Years per Month &
Chamarahalli, huturu Hobli . : : : M-sand of
Kolar Taluk & District Comwied 1 Capacity.
¢ 31000 M.T per
Month )
Sri Balaji Crusher Stone Crusher
Address: of capacity
" ana Month &
3. | Bala NWC‘“S‘ Gayathvl. - Mulabagal by 5 69 2-00 (N?M) 151118 8"“201 P 26-12-18 251223 R ol
‘| Layout, Basavanapura Main Conve Capacity
Road 25000 Ton Per
K Rpuram Month
Sri SVS & Associates .
Sr No.17/5, Shree Nivas of capacity
Katamnallur Patta St stooo Ton
4. | Hoskote Kodi Mulabagal | Yalagondanahalli 68 1-27 (NA 29-11-18 % 14-11-18 13-11-23 ef Month &
Goravegere Road Converted) : M-sand of
Virgonagar Post Capacity
Bangalore East-560049 26000 Ton Per
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| heense No:8#/2018-19 /asao

" The License for the '“ ne Cri in_fayor
Sri K.ﬁhla‘ji‘asmgh in the name sdf wsasmn&tsji Crushers Sy No: 69 of
ity s 5 ey e sy <3 AGEN S

| Yelngondanahalln village, AVam Hobh Mulbagal Taluk[faihng«:-mthm the
Safer Zone declared vide notification Nq@MCi{SG/JcmomgA TION
19 Dated 23-10-2018 and published in the Karnataka Gazette ‘
November, 2018] to-an extent: of 2-00 Acfes a,p shownl mfappefded sldetch, in
Mulbagal Taluk, Kolar Dlstnct 1s aecotded it‘or a peno&ef ﬁvetyeam from the
date of issue, The license shoutd stnctly adhexe to the relevant Aet and Rules

 The license is valid up't to' 25—12-2023 e, it

nggaluon tt;i.homity, Kolar] istrict

‘To, - \ it

M’s. Sri Balaji Crushers
Pro. Sri K. Balaji Singh
Yalagoridanahalli Village | ' , R
Avani Hobli i il o33
Kolar District.

Gy ;m'{,'-_ ﬁ.'.



_CONDITIONS:- i o5
1. Licensee should follow the conditions laid down in Karnataka Regulation of Stone

transfer this License to anybody.

CFO | =~ letter . - Noi96. ~ A-
18" Licensee lﬁ?&fd" adﬁzre o the

- conditions laid by the Karnataka State Pollution Control Board; Bangalore.
A buffer Zone of no development shall be maintained around safer zone. e
Action shall be initiated to construct an appropriate boundary wall around it and there

: :hm

oundaries. At least five such rows of tall growing leafy trees shall form a curtain to
the surrounding area so that there is.no escape of dust particles to its surrounding
limits, DR
5. Link roads and internal roads within the Safer Zone shall be properly metalled within
one year and maintained so that fugitive emission is reduced. The ambient air quality
in the Safer Zone shall conform to the National Ambient Air Quality Standards as
- specified in Environment (Protection) Seventh Amiendment Rules!2009" as shown
- ANNEXURE-6 as enclosed, -
6. The entire area shall have a planned rain

rail

years so that the location is self reliant as far as water requirement is concerned,
7., This License is subject to.any judgments of Hon’ble: Supreme. Court/Hon'ble;High
Court or any other courts that may be pounced from time to time in said matter of
PREPARA P - A af ‘. S el i :"é;.;._ o b e palls Sy i LY,
building . stone . (R

SaferZons;! s ol RE el el AR o
8. Licensee should procure the ordinary building . stone, (Raw Material) from  the
e the avthapiout e PSRt . .
10 The Licensee should submit monthly return regarding procurement of = -
building stone on or before 10th of succeeding month. - e Ny
11. This Licenseewill be subjected to be cancelled without any prior intimationif '\
feil toestablish the Crushing Unit within in the stipulated time/ violating_any ofthe

A he

Revenue Department (Kamataka Land Revenue Act 1968), Labour Department,

12. The licensee should étrictly adhe.mto the \x;qlqwgnt_:&q!s_.aqq.: Rulcs_..penaining to.
Factories and Boilers department (Factories Act 1948) and Karnataka State Pollutior, -

Control Board. .

i

jpsfoner & chairman,
Licensing & Regulation
Kolar District & X

=, Dcputy‘Co_
District Stone
Authourity,

To,

M/s Sri Balaji Crushers
Pro. Sri K. Balaji Singh
Yalagondanahalli Village
AvaniHobli -~
Kolar District. ,

rules-2013, The Licensee should -

shall be planting of tall growing foliage bearing perennial trees all along the

‘harvesting system over a period of 3
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100 melers Buffer zone shall ba maintained from the boundary of cultivated/settiement land or any ofher existing structures

(localed adjacent to the proposed safer zone
Action shall be Initiated to construct an appropriale boundary around the safer zone and there shall be planting of tall growing
foliage bearing perennial trees all along the boundaries. Al least five such rows of lall growing lealy trees shall form a curlain

{o the surrounding area so that there is no escape of dust particles lo its surrounding limits,
Each Stone Crusher shall be allocated with a minimum area of 1.acre of land in the Saler Zone as per lhe requirement of the
Karnataka Regulation of Stone Crusher Act 2011.

Link rsads and Intemal roads wihin the Saler Zene shall be properly malalled wihia one year, o lhe fugilve enissions ore
reduced. The amblent air quality in the Safer Zone shall confirm to the National Ambient Air Qualily Standards as specified in

Environment (Protection) Seventh Amendment Rules. 2009.
The entire area shall have a planned rain water harvesting syslem

as far as water requirement is concerned.
ment/s of the Hon'ble Supreme court or Hon'ble High court of or any olher cou

owrlpedodnfayeammmattheroﬂlhnbuu-mm

ris thal

This Notification s subject to any judg

may be pronounced from time to time in the gaidnutterofsmrzmc.
scribed under the Kamalaka Regulation of Stone

mnppmmnhallshlnlhathmlomswancmmmm

Crushers Act. 2011.
respactto water and ar plltion against The crusher sstablished inthe Safer Zone.

There shall not be any complalnt with
ThlsNounwlm'lhsds]owdtoﬁmalﬂmuwmtmmamRogdaﬂonof&lmc:udumm.zoﬂ

and rules, 2012.
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GOVERNMENT OF KARNATAKA
Office of the Deputy Commissioner, Kolar District, Kolar-563101
E-mail : deo.kolar@gmail.com : Telephone: 08152-222001

—— e

FORM-C
(See Rule 3(2))
Licensee for Stone Crusher
License No: 89/2018-19/2738 o
The License for the establishment of a Stone Crusher in favor of Mr. V.Rajesh
in the name of M/s G.V.V. Stone Crushers in Sy.' No.758 of DEVARAYASAMUDRA
village, [falling within the Safer Zone declared vide notification No.MIN/CR/24/2017-
18/, Dated 06-06-2017 and published in the Karnataka Gazette of Thursday 22 June

2017] to an extent of 2-00 Acres (patta land) as shown in appended sketch, in

Mulabagal Taluk, Kolar District is accorded for a period of five years from the date of

issue. The license should strictly adhere to the relevant Act and Rules.
- The license is valid up to: 09-01-2024

Deputy commi er & Chairman

District Stone Crlisher Licensing and
Regulation Authority, Kolar District
j_,n | %
To.
Ms. G.V.V. Stone Crushers
Pro. Sri. V. Rajesh
Devarayasamudra Village,
Mulabagal Taluk,

Kolar District.

" Date : 10-01-2019

f‘{ |



area so that there is no escape of dust particles to its surrounding limits,
5. Link roads and inﬁmalmadsmthin&e%hmxbaﬂbppﬂopcﬂymctaﬂedwiﬂm

6. -Thcmﬁremabaﬂhawaphnmdminmhmwﬁngsyﬂmnovuapcﬁodoﬂm
so-thnthelocaﬁnnhwlfmﬁmnufaruwat&reqtﬁrmmismmd

7. msliomnismbjeammyjudmofﬂm'blem&mim'bhmsh%m
-oranyotheroomtsthatmaybepounoedﬁomﬁme-wﬁmeinnidmattetof&&rhm.

8. Liemshouldpmmﬂ:emdimryhﬂdingmmawhhmﬂd)ﬁomtbmnbodnd
lmcholduofDepamnnmofNﬁnes&Gwlow.

9. 'Ihel.icenseeshouldpmdmeMDPaspu'- CR 1994, as and when inspection of the
areabyﬂmamhorlmdoﬁmandtmnspon minerals with valid CMDP’S,

lo.lheumq_ahouldmbmitmonmlymmgmdhgprowmtofbuﬂdingmon

month,

11. The Licensee Should Comply all the conditions of section 6A of crusher act-2011.
12, This Licensee will be suhjecwqto be cancelled without any prior intimation if fail to

Deputy & Chairman
District Stone ing and Regulation
: Aw;Ey. Kolar District{Zs.
0.
Ms. G.V.V. Stone Crushers
Pro. Sri. V. Rajesh
Devarayasamudra Village,
Mulabagal Taluk,
Kolar District, f
. (b
§ G- &
J
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GOVERNMENT OF KARNATAKA
Office of the Deputy Commissioner, Zilla Adalitha Bhavana, Kolar-563103
E-mail: deo.kolar@gmail.com Telephone : 08152-222001

Date: 10-05-2019

FORM-C

(See Rule 3(2))
Licensee for Stone Crusher

License No: 03/2019-20/ 55,

The License for the establishment of a Stone Crusher in favour of
Sri S. Kumar in the name of M/s MHIennium Crusher in Sy No: 790 of
Devarayasamudra village, [falling within the Safer Zone declared vide
notification No. RPRA:SPON:H.5:00280:33:2018-19 Dated 27-02-2019

and published in the Karnataka Gazette on dated 07 March 2019] to an extent of
1-14 Acres in Sy No. 790 as shown in appended sketch, in Mulbagal Taluk,
Kolar District is accorded for a period of five years from the date of issue. The
license should strictly adhere to the relevant Act and Rules.

The license is valid up to: 31-03-2024.

y

Deputy comissiofier & Chairman
District S Licensing and
Regualtion Authority, Kolar District
To, %
Sri S.Kumar
Millennium Crusher
Devarayasamudra Village

Avani Hobli, Mulbagal Taluk
Kolar District.
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7D 2.
CONDITIONS:-

1. Licensee should follow the conditions laid down in Section 6(4) of Karnataka
Regulation of Stone Crushers Act 2011& Rules 2012, The Licensee should establish
the crusher in his name and should not transfer this License to anybody.

2. As per KSPCB, Bangalore Consent letter No:AW-312168/PCBID: 78596/
Dated:12-04-2019 Licensee should adhere to the conditions laid by the Karnataka

State Pollution Control Board, Bangalore. 9

A buffer Zone of no development shall be maintained around safer zone.

. Action shall be initiated to construct an appropriate boundary wall around it and there
ahaﬂbeplanﬁngoftaﬂgmu&ngfoﬁagebeaﬁngperennialtreesallalongthz
boundaries. At least five such rows of tall growing leafy trees shall form a curtain to
thesun'oundingareasothatthmisnoescapeofdustpaxﬁclestoitssmmunding
limits,

5. Link roads and internal roads within the Safer Zone shall be properly metalled within
one year and maintained so that fugitive emission is reduced. The ambient air quality
in the Safer Zone shall conform to the National Ambient Air Quality Standards as
specified in Environment (Protection) Seventh Amendment Rules 2009.

6. The entire area shall have a planned rain water harvesting system over a period of 3
years so that the location is self reliant as far as water requirement is concerned.

- 7. This License is subject to any judgments of Hon’ble Supreme Court/Hon’ble High
Courtoranyothercom‘tstbatmaybepouncedfromtimetotimeinsaidmatterof
Safer Zone.

8. Licensee should procure the ordinary building stone (Raw Material) from the
authorized lease holder of Department of Mines & Geology. \

9. The Licensee should produce MDP as per KMMCR 1994, as and when inspection of
the area by the authorized officers.

10. The Licensee should submit monthly return regarding procurement of building stone
on or before 10th of succeeding month.

11. This Licensee will be subjected to be cancelled without any prior intimation if

_ violating any of the above norms,

12. The licensee should strictly adhere to the relevant Acts and Rules pertaining to
Revenue Department (Karnataka Land Revenue Act 1968), Labour Department,
Factories and Boilers department (Factories Act 1948) and Karnataka State Pollution
Control Board. e

B

Deputy Co ipRET & chairman,
District Stone icensi

To,

Sri S.Kumar PV
Millennium Crusher

Devarayasamudra Village

Avani Hobli, Mulbagal Taluk

Kolar District.
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JOINT INSPECTION REPORT

(1) (2) & (3) of Karnataka Regulation of Stone crushers Act, 2
(Amcndmem) Act, 2013,

“"5

See Rule 3(') Section 6

I Date of Inspection ¢ 19.092018
2 Village/Place Name ¢ Yalagondanahalli |2
3 Survey Number and extent of land s 69 (2-00 Acres) \ \ ‘% 9 /
A Y EAA
4  Proposed/ Existing Stone Crusher :  Sri Balaji Crushers Qg,i‘; "f’y
Name with address (Formerly Sri Balaji Granites)~
Yalagondanahalli Village,
Mulabagal Taluk, Kolar District
SL i :
Mo | ¥ : Particulars . Prescribed Existing
i. ™1 _|The distance from_the nearest Nafional Highway-|  200metes . | 66Kms |
| 75(Bangalore-Chittoor) towards North direction, : '
2 |The distance from the nearest State Highway-96 200 meters 5.0Kms
(Kolar-Bethamangala) towards South-West direction.
| 3 | The distance from the nearest major district road or 100 meters 500 Mts
' other roads (Yalagondanahalli - anajenahallx)
towards East direction.

4 | The distance from the nearest
(i) Revenue villages

a) Yalagondanahalli - North 500 meters 1.10 Kms
/ b) Minnajenahalli - South 500 meters 1.00 Kms
¢) Pichaguntalahalli — North-East 500 meters 1.25 Kms
(ii) Temple — Minnajenahalli — South-East 500 meters 1.00 Kms
(ili)  School - Minnajenahalli - South-East 500 meters 1.00 Kms
Whether located outside the limits of Municipal
corporation. City municipal corporation, town Yes Yes

municipal council, as the case may be
Details of license issued by any other authorities prior
to commencement of Act. (enclose copies if any)
Extent of land available for establishing stone Crusher Minimum 1 acre 2.00 Acres
Remarks / Any other information The Stone crusher unit boundary is
Ik meeting the sittin g gui idelines stipulated
e R underj"the provision of Karnataka |
Regulation of Stone crushers Act, 2011,
(Amendment) Act, 2013, Hence the
location can be declared as safer zone
with specific tc.rms and conditions.
&.6" @""“
et

ENVIRON 'QTAL OFFICER ﬂaaﬁ“"-_"..‘
Karnalaka State Pollition Control Bogrd®

KOLAR - 56310) =%, O F

. . ; " :}_\wﬁ:
%‘ 8 duiéﬁf;%@na wdtﬁf\ "

ot Sumnee S
3B u%wmb - :

oogLnnien oy . L SRl O
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JOINT INSPRCTION REpORY
See rule 3(1) Section 6(1) 2) & (3) oﬂl:al?'nalaka i

Regulation of stone crushers Act, 201 1, L:-—;—--. .’

B s
M ‘ - Yl

Amend,
L Dutcofinspection eI Act 2013'1'51[ o4[a019
2. Village / Place Name '
3. Survey Number and Extent of land ?;éagag;S:mudm
4. Proposed / Existing Stone Crusher Name : Existi i
With Address . ‘ i
Millennium Crushers
No.790, Thattanagunte Cross,
: Devarayasamudra (P) Avani (H)
. Mulabagal (T) Kolar (D)
SI No. Particulars Prescribed E
1 The Distance from the nearest National wa deting i
2 (Bang i;ON-Chittoor)-Nonh | _ Hiah y-75 200 meters 220 Km 'r
tance from the nearest State Highway- 96 200 §
(olar- Bethamangala). Souh gh ; Y 00 meters 10.50 Kms i
3 The Distance from the nearest Major District Road or 100 meters 900 Mits '
other roads (Thattakunte — Kantharaja Circle) towards
North direction ' "
4 | The Distance from the nearest F
i. Revenue villages [«
a) Varadaganhalli - North -West 500 meters 1400 Mtrs i
b) Ramsandra —East 500 meters 850 Mtr :
¢) Thattankaunte — North 500 meters 900 Mtrs
d) Cholangunte - South —East 500 meters 900 Mtrs
ii. - Temple—Ramasandra - East 500 meters 850 Mtrs
iii. _ School ~ Ramasandra - East 500 meters 850 Mtrs
5 . | Whether located outside the limits of municipal Yes Yes
corporation. City municipal corporation, town municipal
council, as the case may ne
6 Details of license issued by any other authorities prior to
| commencement of Act. (enclose copies if any) o -
/ 7 Extent of land available for establishment stone Crusher | Minimum 1 Acre 2-00 Acre
@k N Remarks / Any information The stone crusher unit boundary is
J"'M meeting the sitting guidelines B
® stipulated under the provision of 5
@/ Karnataka regulation of stone >
\P\ crusher Act, 2011, (Amendment)
: Act, 2013, Hence the location can be
W declare as safer Zone with specific
5 terms and conditions.

m"""“i l%ﬁ ‘ o
Junior Engifeer J-<' : I~ : : .
: ENVIRONMENTAL OFFICER 2T |
DE: . OF MINES & GEOLOGY Kamataka State Poluton ContrllBozrd e ORP
KOL@R-S&‘N. " ' .__‘,,..a-;"""-' |
Hlt' N e = t
— dagegp
rid ) gnoeg aeas |
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e - e

' JOINT INSPECTION REPORT

See Rule 3(1) Section 6 (1) (2) & (3) of Karnataka Regulation of Stone crushers Act,

(Amendment) Act, 2013.

1 Date of Inspection ' + 19.09.2018 i )
2 Village/Place Name s ' ¢ Yalagondanahalli E\aam'd..& ' ))é’
3: urvey Number and extentofland ;68 (1.27 Acres) @&(%J A;j
4 Pf&ﬂosedlExisting Stone Crusher :  M/s. SVS & Associates \ %% D 3

Name with address Yalagondanahalli Villach
: Mulabagal Taluk, Kolar Distric
Particulars Prescribed Existing ’
The distance from the nearest National Highway- 200 meters 6.6 Kms

75(Bangalore-Chittoor) towards North direction, . : | e : _

(Kolar-Bethamangala) towards South-West direction.

3 | The distance from the nearest major district road or 100 meters 300 Mts
other roads (Yalagondanahalli - Minnajenahalli)
|| towards East direction. _ 4 :
4 | The distance from the nearest
fa (i)  Revenue villages
i a) Yalagondanahalli - North 500 meters 1.10 Kms
b) Minnajenahalli - South 500 meters 1.00 Kms
E [L ¢) Pichaguntalahalli — North-East 500 meters 125 Kms
%/ N (i) Temple — Minnajenahalli — South-East 500 meters -1.00 Kms
(i) _ School - Minnajenahalli - South-East 500 meters: : 1.00 Kms
5 | Whether located outside the limits of Municipal
corporation. City municipal corporation, town Yes Yes

municipal council, as the case may be
6 | Details of license issued by any other authorities prior
to commencement of Act. (enclose copies if any)
Extent of land available for establishing stone Crusher Minimum 1 acre 1.27 Acres
Remarks / Any other information The Stone crusher unit boundary is
- meeting the sitting guidelines stipulated
e under the provision of Kamataka
s [ ———— o e REgUlatION, Of Stone crushers-Act, 2011 |
: (Amendment) Act, 2013. Hence the
location can be declared as safer zone
with specific terms and conditions.

(-1 |

ENVIRO OFFICER
Kamataka State Pollution Control Board
KQLAR - 563101
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o By STV IR <"

. @ ataka State Pollution Control Boarg BFHY o

oSats _ % SR8, dabodm mode
o Fax: 0B182:245180 _ TR dedeod
e-mail : kolar@kspeb.gov.in oY i, apie 0, 140,
parisara Bhavan, 020 8/m0m ey,
Plot No.14B, KIADB Indl. Area, B, Boeend~563101,
Tamaka, KOLAR - 563 101,
No. PCB/RO-KLR/STONE CRUSHERIZOIS-IGI | <
1 APR 2015
The Senior Geologist, L ?";‘T‘E’}
Dept. Mines & Geology (Minerals), %
Member Secretary, | ’1._.,.- :
Dist. Stone crusher liasioning & Controlling Authorit &y )
Kolar District, Kolar, ¥ a1
Sir, ‘ < j
- 3. '!:.““-’;/’o{j;’f:
Sub: Issue of Form-B1 to Sri, V. Rajesh Prop of M/s. G.V. V. Stone “’:-: f"_':_"‘f’ff ’
Crushers, Sy.No.758, Devarayasamudra Vuillage, Mulabagal Taluk,
Kolar District - Reg.
Ref: 1. Your letter No.DMG/SG (KOLAR)/ g..33/2014-15/2294 Dated 25.03.2015.
2. Inspection of the proposed stone crusher area by the under signed on 27.03.2015.
koK ko
+ . With reference to thé-above, the following details are submitted to process the Form-B1 for
Establishment stone crusher,

Comparison of proposed stone crusher Safer Zon
Govt. of Karnataka vide, The Karnataka

based on the Google map are as follows.

A e with sitting guidelines issued by the
Regulation of Stone Crusher (Amendment) Act, 2013

:I&. Particulars Prescribed Existing
_sJN 1 | The distance from the nearest Natioeai Highway- | 200 meters 233 Km
W} 75(Bangalore-Chittoor)-North direction.
A 2 | The distance from the nearest State Highway-96 | 200 meters 11.30 Kms
L~

% (Kolar -Bethamangala) - South West.
- 3

The distance from the nearest major district road or | 100 meters 850 Mtrs
other roads (Thattakunte- Kantharaja Circle) = North
direction, :
Oy

4 | The distance from the nearest :
Revenue village- a) Thattanakunte-North

| 500 meters 950 Mtrs
b) Ramasandra- South-Eust weeene 700 Mtr
¢) Varadaganahalli-North-East veeuee 1600 Mirs
d) Cholangunte-South-cast e 1400 Murs
Temple- Ramasandra-South-East 500 meters 700 Mtrs
School- Ramasandra-South-East weeee 700 Mtrs
5 | Whether located outside the limits of Municipal
corporation. City municipal corporation, town Yes Yes

municipal council, as the case may be -

Scanned Mth CamScanner
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Free _ . o
6 | Details of license Tssued by any other authorities e *“. ]
prior to commencement of Act. (enclose copies if Nil '
any)
7 | Extent of land available for establishing stone Minimum 1 . 2-00 acre
l Crusher _ acre

During inspection GPS readings were taken at the corners of the proposed stone crusher
boundary & at the proposed bunker points; GPS readings are as follows. K34

SI. No. | N-Longitude E-Latitude
1 13" 07.894’ 78" 19.436
2 | 137 07.866’ 78" 19.350"

5.3, | 13¥07.927° 78"19.341°
4 (13707933 78°19.422

The proposed Stone crusher boundary is meeting the sitting guidelines stipulated under the
provision of Karnataka Regulation of Stone crushers (Amendment) Act, 2013. Hence, applicatior
filed by the Stone crusher authority for obtaining Form-B1 may be considered, after deliberation.

This is for kind consideration and further needful. _
: Yours faithfully,

(

-~
p—

Environmental O ter,
fgegional Office, KolarQ\
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GOVERNMENT OF KARNNTAKA
DEPARTMENT OF MINES & GEOLOGY
QUARRYING LEASE/LICENCE DEED

(FORM- E)
QuATVINg Lo /Voenew No. 88 K.....c....oomssvessssimmmrs oo
N ol essee/Viencee £/, S Baleds Gromide,. P B BhoGasan, Lmh
Date of Grant .25!!0].35!!.?....[LQ,&.E.:,.;)B:.OB’ :Qﬂ.ﬂ.&‘]. A e
mwerat [3ilding Shome...

P

-

C
// = -
7 o /.-'"/L—’, =
“Sefilor Geotoglst
Mines & Geotogy Dept.

“olar.

A



I:cs ] { »
24 & dedmias a2 |
- GOVERNMENT OF KARNATAKA b 5
| FORM.E ﬁlﬂ' op
QUARRYING LEASE/QUARRYING LICENCE jeiias

(Specified Minor Mineral/Non-Specified Minor Mineral)

The INDENTURE made this .....o5. 0. day of ....000 700w =209 200
BETWEEN THE GOVERNOR OF KARNATAKA, (Hereinafter referred as the "State
Government"which expression shall, where the context so admits be deemed to include his
successors in office and assigns) of the one part and when the lessee/licensee is an individual.

(1)-(1) When the lessee/licencee in an individual:

1. (Name Of the PErSON) ..........coooveoisfosemmmsmsssesmsemsmseinres of (Address and occupation)
cesaeiananaes. (Dereinafter referred to as "the
lessee/licensee" which expression shall, where the context so admits, be deemed to include
his heirs, executors, administrators, representative and permitted assigns).

T T Y

(2)-(2) When the lessees/licensees are more than one individual

1. (Name of the Person) ............. / ............................ of (Address and occupation)
........................................................................................................... and (Name of Person)
............. eevesrensesiesees Of (address and OCCUPAION)...........ccevvreverrieneesnn. Of address and
OCBRIPANIOR 55 ieivesisinisvvaissesaglesrasssaos FRass fonamtn S ravesar aruisniisen swabond and (2) (Name of Person)
............... ; / (hereinafter referred to as "the lessee/

licensee" which expression shall, where the context so admits, be deemed to include their
respective heirs, executors, administrators, representative and other permitted assigns).

(3)-(3) When the lessees/licensee is a registered firm or Syndicate

(2) and (3) (Name of Person) .524'..&laa}f.§mni s T and (Name of Person)
&MWSI@RNQ@? of (address) aﬂhd;.NiM.?’ﬂ....... nd (Name of Person)
L62h 35, Galudvr. Jeclot,, BronlenePoGadS S O Bmdalore ., . oving
on business in partnership at (addreés of the firm or SyNAICAE) .........o..cmverrs voreereersierieasenn,
registefed under (Act which registered) (hereinafter referred
to as "the lessee/licensee” which expression shall, when the context so admits, be deemed
to include all the partners of the said firm their representatives, heirs, executors,

o ;3-75\'&%5/1‘ :

administrators and permitted assigns).

Senijor ist
Mines & Geology Dept.
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'Z'&MWZ-% R

&K
(4)-(4) The lessee/licensee is a registered company :

(3) and (4) (Name of Company) ...........oooovovoroin ) s, @ COMIPANY
registered under (Act under which incorporated ) ............. e T R VS e
and having its registered office at (address) ....................\ooroorooooo
(hereinafter referred to as "The lessee / licensee” which expression shall, where the context

0 admits, be deemed to include its successors and permitted assigns), (4) of the other part.

WHEREAS The lessee / licensee has / have applied to the Competent Authority concerned
in accordance with the Karnataka Minor Mineral Concession Rules 1994, (hereinafter referred
Lo as the said Rules) for a quarrying lease / quarrying licence for

8&1!&)1‘)551&!0& in respect of the lands described in Part 1 of
the Schedule hereunder written and has/have 'deposited with the State Government the sum
10 7041, Y. "o ) R S +wuvve. @S SeCUTity, AND WHEREAS the Competent

Authority, Dept. of Mines and Geology has communicated his approval to the granti of this

lease / licence.

NOW THIS LEASE WITNESSETH that in consideration of the rents and royalties, covenants
and agreements by and in these presents and the schedule hereunder written reserved and
contained and on the part of "lessees / licensees" to be paid observed and performed, the State
Government hereby grants and demises upto "the lessee / licensee” comes all those the
(juarries/mines/ strata/veins/streams and beds of ... Bl) ! .l.c’fﬁn.ﬁ ..51%!?.‘&‘ .......... (here state
the minerals) hereinafter and in the scheduled refers to as the said minerals situated, lying
and being in or under the lands which are referred to in Part | of the said schedule, together
with the liberties, powers and privileges to be exercised or (enjoyed in connection herewith
which are mentioned in part II of the schedule subject to restrictions and conditions as to
the exercise and enjoyment of such liberties. powers and previllages which are mentioned
in Part II of the said schedule EXCEPT and reserving out are the demise upto the State
Government the liberties, powers and privileges mentioned in PART IV of the said Schedule
TO HOLD the premises h eby granted and demised upto "the lessees / licensees from the

. ...23.’fé. e R e VA st ...
2008, for the term or................;2(2.26‘.(».’7.& ........................ ..years hence nexl
ensure YIELDING AND PAYING of upto the State Government the several rents and rovalties
mentioned in Part V of the said Schedule at the respective times herein specified subject (o
the provision contained in PART VI of the Schedule and the lessee / Lessecs / Licensee/
Lluenseesl hereby / covenant /covenants with the State Government as in PART VIl of the
said Schedule expressed and the State Govern mém hereby covenants with the lessee/lessees
in PART VIII of the Schedule is e:@pressed AND it is hereby mutually agreed between the parties
hereto as in PART IX of the-said Schedule is expressed.

IN WITNESS WHEREOF these presents have been executed in manner hereu nder appearing
the day and year first above written. 1,
_ A -BL'ZS"V” <)
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. ' . PART I%
mABE / LICEN§E
LOCATION AND AREA OF THE LEASE / LICENCE

All the tract of lands situated ... ZALAIONAALOM..............covvorsroenn (Village/town)

description of area or areas) ﬂj)lbaﬁél’ in (Mahal/
it iy LIOIIAK. ... the Registration District ............A9Q1a0............. Siily-
UBEEIEE i v o0t dessatssiosnsd Gesasaiants and mstrict/'élM (bear i §
S.Nos. /F.S-Nes/Ferest Coup-Nos) 6‘2 .................................................. containing
area of 6'.@0%&5 thereabouts delineated in plan herclo
annexed and there on Colotred il diiiosnsretediiseists fiserssarsasons and bounded as follows

On the North by /?ni' of $7re 64
5 s Bt vy jant oF 7rlo- 6%
On the East by Qn}pfﬁ?’do* éH
and On the West of 7} A5 W0 RHE

hereinafter referred to "the said lands"

PART II
LIBERTIES, POWERS AND PRIVILEGES TO BE EXERCISED AND ENJOYED
_ BY
THE LESSEES/LICENSEES SUBJECT TO THE RESTRICTIONS AND
CONDITIONS -

IN PART III
1. To enter upon land and search for mine work etec.,

Liberty and power at all times during the term hereby demised to enter upon said lands

and to search for mine, quarry, bore, dig, drill for win, work, dress, process, convert, carry
away and dispose of the said mineral, minerals.

2. To sink, drive and make pits shafts and inclines etc.,

Liberty and power for or in connection with any of the purposes mentioned in this part
o sink, drive, make, maintain and use in the said lands any pits. shafts, inclines, drifts,
levels, water ways and other works.

// = 1. ﬂ\.‘l&g)pa 5.}1

Senior & ogis!
Mines & Geology Unpl.
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3. To bring and use machinery, equipment, etc.,

Liberty and power for or in connection with any of the purposes mentioned in this to erect,
construct and maintain and use on or under the said lands any engines, machinery plant
dressing floors, furnaces, coke ovens, brick-kilns work<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>